FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECUREVALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT AND CASH
LOGISTICS/SECURITY SERVICES, INCLUDING SECURE CASH TRANSPORTATION, ATM
REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN/
CIN/ LLP No.

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

2. | Address of the registered office

Office no 15, 3rd Floor, Tardeo AC Market, Tardeo, Haji
Ali Mumbai Maharashtra 400034.

3. | URL of website

https://www.securevalue.in/
The website is currently under maintenance and is non-
operational at present.

4. | Details of place where majority of fixed assets are
located

The Corporate Debtor does not own any land or building.
The assets of the Corporate Debtor substantially comprise
transportation vehicles numbering approximately 2,397, as
per the information available from the Company. These
Vehicles are located across various locations in India. As on
the publication of Form G, the possession or the actual
number of Vehicles are not available with RP.

5. |Installed capacity of main products/ services

NA

6. | Quantity and value of main products/ services sold
in last financial year

Quantity of Main products/services of the CD in last
financial year: NA

Value of Main products/services of the CD in last financial
year: NA

7. | Number of employees/ workmen

Number of Employees of CD (as on ICD- DT. 16.06.2026)
: 1206
Number of Workmen of CD: 0

8. | Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

Information can be requested at:
svilcirp@gmail.com

10. | Last date for receipt of expression of interest

October 3, 2026

11. | Date of issue of provisional list of prospective
resolution applicants

October 9, 2026

12. |Last date for submission of objections to
provisional list

October 14, 2026

13. | Date of issue of final list of prospective resolution
applicants

October 17, 2026

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution plans
to prospective resolution applicants

October 22, 2026

15. | Last date for submission of resolution plans

November 21, 2026

16. | Process email id to submit Expression of Interest

svilcirp@gmail.com

Date: September 17, 2026
Place: Mumbai

Brijendra Kumar Mishra

Resolution Professional

In the matter of Securevalue India Limited

IBBI Regn. No: IBBI/IPA-002/IP-N00109/2017-2018/10257
AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
CIN: LAT2190L1983PLCO15266
Regd. Off: Space Mo. 920, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph, No. #51 11 456260049
Email Id; infoi@aarshyam.in, Website; www.aarshyamiin ,
CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETIMNG
AND REMOTE E-VOTING INFORMATION

The Company hed previously given an infimation sbaut Nofice of nnual General Mesting
(including Remote E-Voting) %o be held on Segtember 21, 2026, The ramole e-voting
pencd will commenca on Faday, Septembar 18, 2026 af 08:00 A M. and will end on
Sunday, Seplember 20, 2026 at 05:00 P.M. sesking approval of Members for the items
mantianed in e AGM Nolioa dated August 26, 2026,

This Cormigendum is being i2sued o modify some clauses mentioned in the AGM Noice, in
accordance with the provisions of SEBI (LODR) Repgulations, 2015, Accordingly, vide this
Gormigendum, we wish ta infomm our members that the AGM Nabice, shall be read with the
said Comgendum.

Other contents of the AGM Mobice remain unchanged. This Comgenduem shall form an
intagral part of AGM Molice and shall alzo be available oo the website of the Campany at
www agrshyam.in , websits of the stock exchange ie. B3E Limited al waww, begindia,com
respeciively

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

Sdi-

(PERLA PAVANI))

Date: Seplember 16, 2026 Director

Place: New Delhi DiN: 1104373

PUBLIC NOTICE

Notice is hereby given thal the Company has recelved an application
for transier of securities as detailed below:

Follo Mo.: 1798, 8816, 8823, 5470, 5873
Transferor: [Shirin Pawn, Maresh Gharbara, Deepak Gharbara, Madhu
Aganaal, Triptl Sanghwi]
Transferee: [Rasssh Kumar Guplal
Na. of Shares: [100, B00, T0O0, 100, 100]
Dist. Mos.: |(2855001-2556100) (45B5001-4586100, 4585201-4586700
4586801-458T000) (4B93601-4884200, 4TA3D01-4T93100, 4588301-
45B3400) (4506 TO-4506800) (47 13601-2T137001
Cert Mo.: [(29563) (45863, 45B65-45860, 458T1-45872) (48039-48544
47933, 45898) (450T0)47139)
Dbjections. if any, may be submitiad 1o the Company / RTA within 15 days
from publication of this nolice
In nbsence of any objection, iransfer shall be processedin favowr of Raesh
Kumar Gupta withoud furthes intimatan
RTA: [Anktl Consultancy Pvi Lid. 60, Elsctronic Complex Pardeshipura
indore, Madhya Pradesh — 452010}

For Systematix Securities Limited
Sdi-

Rajesh Kumar Inani

Director

Place: Chitiorgarh DiN: - 0410531

=== ol das

Indlan Overseas Bank
=il T e e Wi Gasd praa’s fo gross minh

Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (10B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 |ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 |VIRALLOYS & STEEL CO. PVT. LTD. ARME MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) = click on TENDERS
- ARC-Cell > Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

(Corporate [dentity Number: L24311GJ2015PLC082306)
Regd. Office: Survey Mo, 2332 and 23411 Dhaneti BHU Kachchh GJ 370020 |N
Phone No.: +91 2836 232 183/84 | Email Id: cafivenuspipas com
Website: vww venuspipes.com
NOTICE OF EXTRA DRDINARY GENERAL MEETING

AND E-VOTING INFORMATION

NOTICE is hersby given thal Exlraordnary Ganeral Meeting (EGM) of the Members of|
Venus Pipes & Tubes Limited {Company), will be held on Thursday, Oclober 08, 20026 al
0300 pm. (I5T), through Video Conferencing (WGl Other Audio-Visual Means|
(DAVMT), to fransact the businesses as set outin the nedice for EQGM in compliance with |
all the applicable provisions of the Companies Act, 201 3 read with variows circulars issued |
by the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of Indial
(SEBI Girculars) and rules made thereendar. Mambears will be able to attend the EGM
thraugh VCIOAVM only, Members participating through YCIOAVM faclity shall bal
reckonad for the purpose ol guonim wdear seclion 103 of the Companias Act, 2013,

Tha Notice of the EGM has bean sent through alectronic mose te mambars on 16th|
Seplember, 2026, (o those whose a-mall ‘addreszes are registered with the RTA or)
Cornpany or made available o the Deposfones, The requiremant of sanding physical
copies has been dispensed with vide BACA Circulars and SEBI Circulars, Nobice ofthe EGM |
i5 availabia on the website of the Company at wwa veruspipes.com and also on the|
websites of the stock exchanges i BSE Limited and Nationsd Stock Exchange of india |
Limited at www beeindia.com and www.nssindiz.com respecively and aiso on the website |
of Kfirdech viz. hitps Vs kiintech.com,

Remofe E-voting and Voting during EQOGM:

Pursuant 1o Section 108 of the Companies &ct, 2013 and Rules framead thersundar, a5}
amended from tima 1o fima and Regulation 44 of the SEBI [Lsting Obsgatons and
Lisclosure Requiremenis| Reguiations, 2015, the Members are provided with the facity to |
cast their votes on the resclubionis) s&i forth in the Mofice of the EGM using electronic §
voting systern from 3 plece ofher than the venue of the EGM ('remole e-woding'), and e-|
violing during the EGM (*e-voling”) assisted by Kfin Technologies Limited (Kfintech), |
Datailed procadure for remaote e-voling ! e-vobing i provided in notice of EGM.

The-Company has fiwed Thursday, Oclober 0, 2026 as the cut-off date for ascertaining e §
names ofthe sharehoiders hoiding shares eitherin physical form or in dematerialized foem,
who will be entitled 10 cast their voles electronically in respect of businesses to be|
tranzacied ag parthe Notice of EGM and o attand tha EGM.

The voting nghts of Members shall be m progortion 1o the equity shares held by themin the |
paid-up equity share capital of the Company &s on Thursday, October 01, 2026 ("cut-off|
data"),

The remade e-voling period commences on Sunday, Ocioberd, 20264t 9:00am, (15T and |
eris on Wednesday, Dolober 7, 3026, 8t 5:00 p.m, (15T). Duning this perod, Members may |
asiihes vole elecironicely. The remote e-voling shall be disabled by Kfintech thereafter
Tha voling nghls will be on the basis of sharshalding a5 on the cut-off date, e, Thursday, |
Qctobar (1, 2028, Any person wha's a member of the Company as on the cut-off dats is|
eligisie fo casi vobe on all the resoludionds) set forth in the Motics of EGM using remote 8- |
vioking or E-voting at the EGM

Onge the vole on a rasolution(s) is cast by the mamber, the member shall nat be alowed 1n|
chane it subsequantly

The facility for voling through E-voling shall alzo be made avadable at the EGM and|
marmbers who have nol cast thalr vode by remota e-veting shall ba able o axercse thair|
right at the EGM, The Mambars who have cast their vola by ramale e-valing prior to tha|
EGM may also attend the EGM but shall not be entitied 1o cast Ihair vole again

Ay person, who acquires shares of the Compamy and becomes a member of the
Cormgany after the Nobice has baen sant elecironically by the Company and hokds shares!
as on the Cut-off date, may cas! thair vatas by following the instructions and process of e-|
vating as provided in the Notes ta the Mabice of the EGM

The Company-has appointed Mr. Pivush Babubhai Prajapati (Membership Mo, FCS 12711
and CP Mo, 18332) from M's Pivush Pragapat & Associates, Praclicng Compary
Secrelaries as a Scrutinizer as 1o serulinize the remole e-voling prioe 1o the EGM and e-|
voting process during tha EGM in a fae and iranspanent manner

in casa of any quenes peraining to e-voling Shareholders may refer o the FAQS for|
Members and e-vaoting usar manual avallable at the download seclion of]
https s evoting kfintach.com or call on tolifres no: 1B00-305-4001 or email at}
gimward risikfintech.com.

Motice of the EGM is avadable on the website of the Company al www.venuspipes com and |
alsoon the websites of the stoek exchanpes e, BSE Limited and Mational Stock Exchanga |
of india Limibed al s beedndia,com and vwwa nseindia com respectivaly and also on tha |
wahsits ol Klintach vz bitps:dwata kimbech. com

For VENUS PIPES & TUBES LIMITED
Sdi-|
Pavan Kumar Jain |

Company Secrefary
(Membership No.: AGETSZ) |

Date: September 16, 2028
Place: Dhanetl

e e _

TELANGANA POWER GENERATION CORPORATION LIMITED
VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.
T.No.e-72/CEG/SEG-II/E2/A6/ TGGENCO0/2026-27
KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.
T.No.e-08/SE/HPC&HP/LJHES/TGGENCO/2026-27
LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
(each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.
T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.
T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27
Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

For further Details: www.tggenco.com &www.tender.telangana.gov.in

DHRUVA CAPITAL SERVICES LIMITED

Registarad Office: 180, Shrae Ram Vikar, Mahal, Pratap Nagar, Sanganaf,
Jaipud, Ra@sihan - 302013
CIM. LET1 MR 24P CI0RSEE
Phone: 03322811397, E-mall: ghasaidiniacapita com | Website: waw thilheacapllal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GEMERAL MEETING

Molice is hanaby gyven that the Exlra - Ordnary Genaral Meeting [EGM) of the Company will
be held on Saturday, October 10, 2026 at 2.30 BM [15T) theough Video Conferencing (VO
Other Audio Video Maens (08VM) to Sransact fe businesses g5 set forth in the Molice of
EGM dated Septembar 11, 2026

Electronic dispalches aof the EGM Motica have been completed an Seplember 16, 2026 Tha
Natice of EGM is also availahle on the wabsde of the BSE Limited al {wearal beeindia. com)
Matice is further given thet the Company is providing electromic waling facifty fo the mambers
to- exercise their voles on all e resclutions set forin in the Motice of EGM, The company has
enrgaced in vole provided by bipshare services for providing e-woling facilly. The ricice of the
EGM-is genl anly by amail 1o-all those Members whose emall addresses ane regisierad with
The Compary of Depasitery Parlicipants (DP}, as the case may be However, Mémbers
ncleding Membars wha hawa nof regislerad fhelr E-mall addressas with the Compary/DP
can downioad the EGM Moo from the Company's webabe |e. waw shnvacapdal com and
mey also he avalable on e websits of the BSE Limitad al {wew.beaindiz.com)

The Membars whose E-mal address & ool registensd with the CompanyDP. are requinsd (o

wrile us &l dhnweadbrracapialoom lor regsiason of E-mail addrass and 1o raceive EGM

Molice and e-naling w=er 1D and passwand by E-mail. For detailad procsdune lor regestedng

ther E-mail address and for receipt af a-valing user 10 and passward-and $he marmer of voling

resmictaly ar e-woling during lhe EGH, Iha Mambers are requashed |o réfer 1o the EGM Motos

avatahle on the aforesaid websitas,

The Membars are sequested to refer fo lhe EGM nolice, for instruciions for allending the

EGM through W -0ANM. Tha dalads of remobe e<voling are given bedoa:

i1 The remote a-aling will commence on Wecnesday, Oclober 07, 2026 from 3.00 AM
arsd engs or Frday, Oclobar 08, 2026 bl 5.00 P The e-mting module shall ba desabled
for vofing thareafiar, and no ona shall be allowed o vole elactmonically afler Friday,
Dclober 08, 2028 [5:00 pomi|

{ii) The voéng righls ol Members shal ba in propodicn (o (hair shere of the paid-up share

capital of 1ha Company &5 on the cul-all dabe i, Salunday, Oclobar 03, 2085,

Malice of EGM has besn sant o all e mambars whose names appaarad in 1ha Begisler

of Mambars/Bemefical Owners as on Frday, Seplember 02, 2026, Ary person who

acquires equily sharas af tha Company and bacomas & Mambear after Saplembar 04

2026, and holding shares as on he cul-off dale Le. October 02 2026, may ablain lka

Login 1D and Pessword by sending & request’ &t mohani@hbicshareanline, com

{rh Onc.a vole & cast by (he Member, b shal not be allowed o change It subsequenlly

{¥) The facility of casbng vole theough e-voting wil be macde avaitabie at tha EGM and the
eligible members attending the EGM shall be abke 10 casl felr wale &l EGM via e-woting

{vi} The Members who cast their vole by remate e-voling may alse aflend the EGM bt shall
ned be eniied fo cast fheir vole again

[iil}

In case of any quenes pertaining lo e-voling. members may refer to the Fregueantly
Asked Questiong (FACS) and e-vofing user marual for mambers avaliable al the downloads
section of evotingi@cdslingia.com and o Bigshara Sarvices Private Limited &l
nveslorfibligshareanling com

For Dhnva Capitdl Sendces Limited
Sdi-

Shreeram Bagla

Whele-time Dirackor

Din: fian5495

Place: Udaipur
Data: 17-08-2028

THE MYSORE PAPER MILLS LTD. |

@ (A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

NOTICE |
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
B CONSUMER PRODUCTS

Y

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE — LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

Name of | Folio Certificate Distinctive Nos. No.of
Shareholder(s) No. No(s). (From - To) Shares
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400
holder 1 - SUNITA GUPTA 591797 741501715 - 741502114 | 400

614053 1082317009 - 1082317408| 400
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200
POTE 585457 740237600 — 740238799 | 1200
. 608929 1081290462 - 1081291661/ 1200

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

For any information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

For Godrej Consumer Products Limited

Sd/-

Tejal Jariwala

Date: September 16,2026  Company Secretary & Compliance Officer

Place: Mumbai (FCS 9817)

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO.| DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 2430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalug.in/
The website is currently under maintenance and

is non-operational at present.

The Corporate Debtor does not own any land or
building. The assets of the Corporate Debtor
substantially comprise transportation vehicles
numbering approximately 2,397, as per the
information available from the Company. These
Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
actual numberof Vehicles are not available with RP.

4. | Details of place where majority of fixed
assets are located

5. | Installed capacity of main products/ services | N/A

Quantity of Main products/services of the CD in
last financial year: NA ] )
Value of Main products/services of the CD in
last financial year: NA

6. |Quantity and value of main products/
services sold in the last financial year

7. | Number of employees/ workmen Number of Em_lplo ees of CD
(as on ICD- DT. 16.06.2026) : 1206

Number of Workmen of CD: 0

8. |Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section |Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest (October 3, 2026

11. | Date of issue of provisional list of
prospective resolution applicants

October 9, 2026

12. | Last date for submission of objections to [October 14, 2026

provisional list

13. | Date of issue of final list of prospective |October 17, 2026

resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 22, 2026

15.{ Last date for submission of resolution plans | November 21, 2026

16. | Process email id to submit Expression

svilcir mail.com
of Interest by

sd/- Brijendra Kumar Mishra

Resolution Professional

In the matter of Securevalue India Limited

IBBI Regn. No: IBBI/IPA-002/IP-N00109/2017-2018/10257

Date: September 17, 2026
Place: Mumbai

AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
A

y7d| BLUE STAR

BLUE STAR LIMITED

(CIN; L28320MH1949PLCO06870)

Registered OMice: Kasturi Buildings, Mohan T Advani Chowk, Jamshed|i Tata Road, Mumbai-400 020
Telephone Mo.: +91 22 6665 4000, +91.22 6654 4000
Email: mvestorrelationsi@bluestanndia.com; Website: www,blugstanndia.

il

VAFCI

LIMITED
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: |[FC| Towe 1

61 Nehru Place, New Delhi 110019
Tel: 91-(011}- 4173 2000 [ 41792800
E-mail:compliancecfficer@ifciltd. com

CIN: L74899DL1993GOI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33" AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33° AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33 AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secrefary & Compliance Officer

Website; www.ifcilld, com

Special Resolution:

August 13, 2031.

postal ballot'e-voting notice

For IFCI Limited

(Privanka Sharma) Further, physical copy of the

NOTICE

and IDCW Option of Kotak Uitra Short to Shor Term Fund

with record date being September 21, 20267 #

Distribution of Income Distribution cum Capital Withdrawal {"IDCW") under quarterly IDCW Dplion of Kolak Gilt Fund

Modice s hereby grvan thal Kofak Mahindra Trustes Company Limited; the Trustees to Kofak Mahindra Mutual Fund has
approved the declaration of income Distribwtion cum Capital Withdrawal ("IDCW") subject to the availabiiity and adaquacy of
distributable surplus and NAYV growth, In accordance with the Schema Information Documant of the following schama’s

levy if any.

1o raceivathe |DEW,

Mumbai
seplember 16, 2026

*Distribution of the abova IDCW s subject tothe availability and adequacy of distributabla surpius.

# i the racord date ismof a business day, the immediateby fodlowing buesiness day will be the record data,

Mote, Tha Paymeant of [DCW will be subject to deduction of applicabla statutary Lewy.

Pursuant fo payment of IDCW, the MAVs of the IDCW Option of the Scheme would fall to the extent of payoul and statutory

All Unit Holders [/ Baneficial Owners of the above mentioned IDCW Options of the scheme, whose names appear in the
recards of the Registrar, Computer Age Managament Services Ltd, / Depositories as on September 21, 2026, will be eligible

For Kotak Mahindra Asset Management GCompany Limited
Investiment Manager = Kotak Mahindra Mutual Fund

Any queries / clarifications i this regard may be addressad fo:
Kotak Mahindra Asset Management Company Limiled
CIM: LIGSSETMH1994PLCOER0DE (Irvastman! Manager for Kotak Mahindra Motual Fund)
Bth Floor, Kotak Towers, Building Mo.21, Infinity Park, O Western Express Highway,
Gaoregaon - Mulund Link Boad, Malad (East), Mumbai - 490 057
Phone Number; 180EI091490 F 0d4-402299 07 = Email; muiuai@kolak.com = Wabsite: wew katakmicom

Mulual Fund investments are subject to market risks, read all scheme related documenis carefully.

e L

NOTICE

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the "Act”) read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules"), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate Affairs (the
“MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
nofifications (including any statutory modification(s), clanfication({s ) or re-enactment(s) thereof for
the time being in force), approval of the Members of Blue Star Limited (the "Company”) is baing
sought for the following Resolution through Postal Ballot by remote e-voting:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 sent the Postal Ballot Notice by e-mail to
only those Members, who have registered their email addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Paricipants.

Members who have not registered their email address and in consequence could not receive the

may temporarily get their email address registered with the

Company's RTA, MUFG Intime India Privale Limited (formerly Link Intime India Private Limited),
by clicking the link: hitpsJ/web.in.mpms. mufg.com/EmailReg/Email_Registerhiml and by
following the reqgistration process as guided thereafler. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password to enable e-voting for this Postal Ballol, In case of any queries,

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remole e-valing process. Accordingly, in compliance with Section 108 and 110 of the Act read with
the Rules framed thersunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you thal it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remote e-voting facility to the Members to cast their votes electronically.

Postal Baliot Notice along with postal ballot forms and pre-paid

business envelope will not be sent to the Members for this Postal Ballot and Members are
requested to communicate their assent or dissent through the remote e-voting system only.

The remote e-voting period will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours I5T). Dunng this panod the Membears of
the Company, holding shares either in physical form or In demat form, as on the cut-off date |.e.
Friday, September 11, 2026, may cast their vote electronically. The remote e-voting module shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time. Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voling rights, should treat this Motice for information purpose anly.

The voting rights of Members shall be in proportion to the number of shares held by them in tha
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voting provided as part
of the Postal Ballot Motice which is available on the Company's website at www, bluestarindia,com
and on the website of NSDL at www.evoting. nsdl.com and on the website of the Stock Exchanges

wherea the shares of the Company are listed i.e, BSE Limited at www.bseindia.com and Natignal

The Board of Directors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A347T33 and CP No. 22502) or falling her Mr Omkar Dindorkar {Membership No. A43029 and CP
Mo, 24580) of MMJB & Associates LLP, Company Secretaries, as the Scrutinizer to conduct the

Scheme Mame IDCW Quantum of IDCW Face Value NAVs as on
Frequency (Rs. per unit)* (Rs. per Unil} | September 15, 2026 (Rs.)
Kotak Gitt Fund Provident Fund ! PR
ar?d Tru;1 F-:'-::.,ﬂ VT Quarteny 0.04:38 10 11.7466 Stock Exchange of India Ltd at www.nseindia.com.
Kotak Ulfra Short to Short Term
Fund - Direct Plan - IDCW Ad —Hoc gr.8728 1000 1564.6762
Kotak Ultra Short to Short Term . ) _ Postal Ballot through remote e-voling process in a fair and transparent manner.
Fund - Reguiar Plan - [DCW Ad - Hot 79.9714 1000 12784625

The results of the remote e-voting conducted through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026, The said results along with the Scrutinizer's Report will be available on the Company’s
website at www.bluestarindia.com and on the website of NSDL at www.evoling.nsdl.com and will
also bae intimated to the Slock Exchanges where the shares of the Company are listed i.e. BSE
Limited at www bseindia. com and National Stock Exchange of India Lid at www nseindia.com, in
accordance with the provisions of the Listing Regulations. The Company will also display the said
results atits Registered Office as well as Corporate Office.

The last date specified by the Company for remote e-voting shall be the date on which the
resolution shall be deemead to have been passed, ifapproved by the raquisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download section of

www.evoling.nsdl.com or call on loll free no. 022 - 4886 7000 or send an email request to
Mz Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,

G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,

For Blue Star Limited

Sd/-

Rajesh Parte

Company Secretary & Compliance Officer
Membership No.: A10700

Sd)-
Authorised Signatory
3" Floor, Naman Chambers,
Mumbai- 400051.
Date: September 17, 2026
Place: Mumbai
o L]

epaper.financialexpress.com
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L4T72190L1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +81 11 45626808
Email Id: infoi@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an intimation about Notice of Annizal General Magting
{including Remata E-Vieting) to be held on Septembar 21, 202%. Tha remote a-\obing
period will commence on Friday, Seplember 18, 2026 at 0500 AM. and will and on
Sunday, Saptamber 20, 2026 at 05:00 PM. seeking approval of Membars for the items
mentioned in the AGRM Matice dated August 26, 2026,

Thiz Carrigendum is being issued to modify some dauses menfioned inthe AGM Naficz, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Caorrigendum, wa wish to inform our rembars that the AGR Notice, shall be raad with the
said Corrigandum,

Other contents of the AGM Motice remain unchanged. This Comigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
whenalaarshyamin , websile of the stock exchange i.e. BSE Limited at wenw beaindia.com
respectively.

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(PERLA PAVANI])
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of sacurities as detailed balow:

Folio No.: [1798, 6816, 6823, 5470, 5873]
Transferor: [Shirin Pawr, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guptal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Mos.: [[2956001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4589400) (450670-4506800) (4T 13601-4713700))
Cert. Mo.: [(29563) (45863, 45865-45860, 45871-45872) (48939-48044,
47833, 45896) (45070)(47138))
Objectons, il any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimakion
RTA: [Ankil Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

s Sas

ahns inrgian Overseas Bank
i

T T HET WU Sood propte b o with
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EQI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 | VIRALLOYS & STEEL CO. PVT. LTD. ARME MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEUS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office: Survey No. 233/2 and 2341 Dhanet BHUJ Kachchh GJ 370020 IN
Phone Mo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING

AND E-VOTING INFORMATION

NOTICE is heraby given that Extracrdinary General Meating (EGM) of tha Members of
Venus Pipes & Tubes Limited (Company), will ba held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audic-Visual Means
("ORVMY), to transact the businesses as set aut i the notics for EOGM i compliance with
all the: applicable provissons of the Companies Act, 2013 read with various circulars issued
by the Ministry of Corparate Affairs (MCA] and Securities and Exchange Boasd of India
(SEBI Circulare) and rules made thereunder, Members will be able fo attend the EGM
through WCIOSYM  only.. Members paricipaling through VCAOAVM facility shall be
reckoned forthe purpose of guorumundsr section 103 of the CompaniesAd, 2013,

The Nofice of the EGM has been sant through electronic mode to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the KTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the website of the Company al www.venuspipes.com and also on the
websites of the slock exchanges i 8, BSE Limited and National Stock Exchange of India
Lirmitad ai weow beaindia, corm and www nseindia.com respectiely and also on the website
of Kfintech viz. hittps: v kfintech com.

Remote E-voting and Vioting during EOGM:

Pursuant to-Section 108 of the Companias Act, 2013 and Rules framed thereunder, a3
amended from fime to Bme and Regulaiion 44 of the SEBI [Lisling Obligafions and
Désciosure Requirements) Regulations, 2015, the Members are provided with the facility 1o
cast their voles on the resolulion(s) set fordh in the Notice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling), and a-
voling during the EGM ("e-voting”) assisted by Kiin Techrologies Limited (Kintach).
Detailed procedure for ramaobe a-voting /@-vating is provided in notice of EGM.

The Company has fixed Thursday, October 01, 2026 as the cul-off dale for ascerlaining the
names of the sharehalders holding shares aitharin physical form or in dermatarialized form,
who will be enfited to cast their voles electronically i respect of businesses to be
transacted s perthe Nofice ofEGM and toatiend the EGM

The vafing rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up equity share capital of the Company as on Thursday, Oclober 01, 2026 {*cut-off
date™),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m, (I5T) and
ands on Wednasday, October 7, 2026, at 5:00 p.m. {I5T), During this penod, Members may
cast thairvoie elecironically. The remobe e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Dolober 01, 2026, Any parson who's a member of the Company as on the cut-off data is
gligible to cast vote on all the resolution(s) set forth in the MNotica of EGM uging ramaote a-
wioting or E-vaiing at the EGM.

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change if subsaquently.

The facility for vofing through E-vobng shall also be made available at the EGM and
members who have nol casl their vole by remaote e-voling shall be able to exercise thalr
right at the EGM. The Members who have cast their vote by remole e-voling prioe bo the
EGMmay also attend the EGM bt shall nat be entitied io cast thedr vote again,

Any person, who acquires shares of the Company and bacomes a member of the
Company after the Nolica has been sent alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
voling as provided in the Motes to the Notice cfthe EGM.

The Company has appointed Mr. Pryush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associales, Praclicng Company
Sacratanies as a Scrutinier as o scrutinize the remode e-vating prior ko the EGM and a-
voling process during the EGMin a fair and transparent manner.

In case of any quenias peraining o e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfps:vany evoling kfintech.com or call on follfree no. 1800-338-4001 or email at
ginward.risf@fintech com

Motice of the EGM is available an the wabsite of the Company at www venuspipas.com and
als0on the wabsites of the stock exchangas i.a. B5E Limited and National Stock Exchange
of India Limited at wanw. bsaindia.com and wea nseindia, com respeciively and aizo on the
website of Kfintech viz. https:{fwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo.; AB6T752)

Date: Seplembsar 16, 20286
Place: Dharnet

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO0/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Pralag Kagar. Sanganar
Jaipur, Rajasthan - 302033
CENE LT 20RJ1 084 PLCODESAS
Phone: 033228411347, E-mall; dbnvafdbnovacapial com ; Website: wawdhrovacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Nolice is hereby given that the Exlra - Ondinary General Mesting (EGM) of the Company will
ke held on Saturday, Octobes 10, 2026 at 230 BM (I5T) threagh Vides Conlarsncing (WG 1
Ciher Audio Video Means (OAVE) to transact ihe businesses as sat fordh in the Motice of
EGM cated Seplembar 11, 2026
Eleciraric dispatchas af the EGM Nolice have been complsted on Saplermber 16, 2026, The
Notica af EGM Is also available an the website of the BSE Limiled al {waw bseinda com)
Nofice s furiher given that e Company 5 providing eleciroric voling facility to the members
to-exerciza their vaotes on-all tha resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshare services for providing e-voling facility, The nofice of the
EGM iz seni ony by emad [0 all those Mambers whose email addresses are registerad with
he: Company of Dagosilary Participanis. (DF), as [ha casa may be. Howaver, Members
including Members who have nol registered their E-mall addresses with the Company/'DP
can download the EGM Mofize from the Compary’s websie ie. weweadhnivacapidal com and
may aiso be avalable on the website of ihe BSE Limited &t (wiww bseindis com)
The Members whose E-mall addrosz i3 nol registened with 1he CompanyDP. ane reguined o
wiile us-at dhuva@idhrovacapitad.com for registeation of E-mrail address and to necaive EGM
Nodica and e-voling user 1D and password by E-mail, For delaled procadure for registering
the E-mal address and for receipt of e-woding user 1D and password and the manner of voting
remolety of a-voling during (he-EGM, the Mermbers are raquasted 1o rafer to the EGM MNolica
avadable on the aloresaid websites,
The Members are requested fo refer fo the EGM nofice, for matructions for sltending the
E4GM through V0 7 QAYM. The details of remate. e-voling are given Detow,
it The remole e-voling will commence on Wedneséay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclober 03, 2026 81 5.00 PM. The ewoling module shal be dsabled
far vaolting thereadter, gnd no one shall be allowad fo vole slectonically after Friday,
Cciober 08, 2026 (500 p.m.)
(i) The vabng rghts ol Members shall be in praporban to thelr share of the paid-up share
capital of the Comparny as on the cul-0f daie ie. Saturday, October 03, 2025
(¥} Nolice of EGM has baen send o all the members whose names appeared in the Regsier
of Members/Banehcial Crvners as on Friday, Seplember 04, 2026, Any person who
Boquires equity shares of the Company and becomas a Member after Seplember 04,
2026, and holding shares 85 on the cut-off dafe i.e. October 03 2026, may oblain the
Login 1D ard Passwond by sending & request &1 mohani@higshareonling com,
Cnca a vobe is cast by the Member, ha shall nol be allowed b changs it subsequantly
v} The facility of casting woie through e-vating will be mate: avaitatle at tha EGM and the
eigibie membes atlending ks EGM shall be able o casithair vole-at EGM via axveding
The Membars who cast thee vobe by rémole e-voling may 2o alfand he EGH bul shall
not b enfitfed o cast their vote again
In caze of any guanes perlaining b e-voling, members may refer o the Freguently
Asked Questiors (FAGS) and &oling user manual for members avsilabla at 1he doanioads
seclion of evoling@edslindia.com and to Bigshare Services Privale Limited at
investonfblashareanline.com

{Iv)

[vi}

For Dhruva Capital Services Limiled

Sheeeram-Bagla
Place:. Udaipur Whole-ime Director
Dake; 17082026 DiN: 01395449

. |||‘ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
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Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

L ]

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2.|Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalue.in/
The website is currently under maintenance and

is non-operational at present.

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed ghg?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering. approximately tﬁfsggmgzny‘,’e%hégg
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main producis/services of the CD in

last financial year: NA

7. | Number of employees/ workmen Number of Em_lplo ees of CD
(as on ICD- DT. 16.06.2026) : 1206

Number of Workmen of CD: 0

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

October 9, 2026

12. | Last date for submission of objections to |October 14, 2026

provisional list

13. | Date of issue of final list of prospective |October 17, 2026

resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 22, 2026

15 Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;mz;r Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBIIRegn. No: |BBI/|PA-002/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

BLUE STAR LIMITED

Registered Office: Kastur Bulldings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone No.: +91 22 6665 4000, +91 22 6654 4000
Emall: imvestorrelalicnsi@bluastarindia.com; Website: www bluastarindia.com

iz

BLUE S5TAR

(CIN: L2B520MH1248PLCOOGATO)
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: IFCI Tower, |

61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800
E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33“ AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

special Resolution:

August 13, 2031.

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
notifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the “"Company”) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 senlt the Postal Ballol Notice by e-mail to
only those Members, who have registered their emall addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants.

Members who have not registered their email address and in consequence could not receive the
postal ballote-voting notice may temporarily get their email address registered with the
Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: htipsiiweb.in.mpms mufg.com/EmailReg/Email_Register.him| and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password lo enable e-voting for this Poslal Ballob In case of any queries,
Members may write to investor. helpdesk

NOTICE

in.mpms.mufg.com.

For IFCI Limited
(Priyvanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being Septembear 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under guarterly IDCW Option of Kotak Gilt Fund

Notice s hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'IDCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 10DCW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

SomC Bl A EIIRRCEANE. | ity 0.0458 10 11,7466

O Ta O SO | e Moo 97.8728 1000 1564.6762

P | A= He 79.9714 1000 12784625

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

*Distribution of theabove IDCW is subjectto the availability and adequacy of distribufable surplus.

# Itthe record date is not a business day, tha immediately following business day will be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant to payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentioned |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any queries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limifed
CIN: UGS991 MH19%PLCOBO00S (Investment Manaper for Kotak Mahindra Mutual Fund)
Bth Floor, Kolak Towers, Building Mo.21, Infinity Park, 0 Western Express Highway
Goregaon - Mulund Link Road, Malad (East), Mumbal - 400 087
FPhorna Number: 18003091420/ 044-40223101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting systemonly.

The remote e-voting period will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours IST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remole e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time. Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not ba allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Netice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voting provided as part
ofthe Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges

where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia, com.

The Board of Direclors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnies, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fairand transparent manner.

The resulls of the remote e-voting conducled through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's
website at www.bluesiarindia.com and on the website of NSDL at www.evoling. nsdl.com and will

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
epaper.financialexpress.com

also be intimated to the Stock Exchanges where the shares of the Company are listed i.e,. BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in
accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the reqguisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on ol free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
Sd/-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
- o BENGALURU - e o
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L472190L1983PLCO15266
Regd, Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No, +81 11 45626509
Email Id: infoi@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANNUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had previously given an infimation about Mobce of Annual General Meatng
{including Remole E-Vieting) to be held on September 21, 2026, The remote e-Vobing
penod will commence on Frday, Seplember 18, 2026 at G300 AM. and wil end on
sunday, Sepiember £0, 2026 at 05:00 P.M, seeking spproval of Members for the. items
mentioned in the AGM Motice dated August 28, 2028,

Thia Cormigendum s being issued to modify some claeses mantioned in the AGM Nofice, in
accordance with the provisions of SEBI (LODR) Regulations, 2015, Accordngly, vide-this
Caorrigendum, we wish to inform our members that the AGAM Motice, shall be read with the
said Comgendum.

Other contents of the AGM Notice remain unchangad. This Corrigendum shall form an

integral parl of AGM MNabce and shall also be available on the website of the Company at

www. aarshyam.in . website of the stock exchange i, BSE Limited at www. bsemdia.com
respachively,

By Order of the Board of Directors

For AAR SHYAM INDLA INVESTMENT COMPANY LIMITED

Sdi-

(PERLA PAVANI})

Director

DIN: 11013729

Date: September 16, 2026
Place: Mew Delhl

PUBLIC NOTICE

Motice is hereby given that the Company has recelved an application
for transfer of securities as detalled below:

Folio No.: [1758, 6816, BE23, 54T0, 5873)

Transferor: [Shirin Pawrl, Maresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transferee: [Rajesh Kumar Guplal

Mo. of Shares: [100, 800, 700, 100, 100]

Dist. Nos.; [(2958001-2956100) (4586001-4586100, 4586201-45868700,
45BAB01-4587000) (4BGAB01-4B84200, 4TH3001-4703100, 4588301-
4385400] (4506 70-4506800) (471368014 713700)]
Carl. No.: [(2956]) (4586) 45865-45860, 45871-45872) (48030-46044,
47933, 45896) (4507047139
Objections, il any, may bé submitied 1o tha Company /| RTA within 15 days
from publication of this notice
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further infimation
RTA: [Ankit Consultancy Pvi. Lid 80, Electronic Complax Pardeshipura
Indore, Madhya Pradesh - 452010]

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Piace: Chittorgarh DIN: - 00410591

ders

Iindian Overseas Bank
STIE] T BT T7eT TTTH Sl jatogaie: 16 grirs Wk

Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 |BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 | VIR ALLOYS & STEEL CO. PVT. LTD. ARMEB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VeryS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLCO82306)
Regd. Office: Survey No. 233/2 and 2341 Dhanet BHU Kachehh GJ 370020 IN
Phone Mo.: +91 2836 232 183/84 | Email Id: cs@venuspipes.com
Wabsite: www.venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is hereby given that Extraordinary General Meeding (EGM) of the Members of
Venus Pipes & Tubes Limied (Company}, will be held on Thursday, Oclober 08, 2026 &
0300 pm. (15T}, through Video Conferencing (W) Cther Audio-Visual Means
[“CHAVM™), o transact the businessas as saf oul i the notice for EOGM in compliance with
all the applicable provizions of the Companies Act, 2013 read with various circulars issued
by the Ministry of Corporate Affairs (MCA} and Securities and Exchange Board of India
[SEBI Circulars) and rules made thereundsr. Members will be able fo-altend the EGM
through WC/OAYM only. Members paricipating through VC/OAVM facility shall be
reckoned for the purpose of quorumunder section 103 of the CompaniesAct, 2013
The Mofice of the EGM has been sent through elecironiz mode to members on 16th
September, 2026, to those whose e-mail addresses are registered with the RTA or
Company or made available 1o the Depositonies. The requirement of sending physical
copies has been dispensed with vide MCA Circulars and SEBI Circulars. Notice of the EGM
i available on the websie of tha Company at www venuspipas.com and also on tha
websiies of tha stock exchangesie. BSE Limited and Nafional Stock Exchange of India
Lirmited ai www. besindia.com snd werw. nseindia, com respectively and also on the webssde
of Kfintech wiz. hilps:/fwww. kfintech com
Remota E-voting and Voting during EOGM:

Pursuant to Section 104 of the Companies Act, 2013 and Rules framed theraunder, as
ameanded from fime to time and Reguiation 44 of the SEBI (Listing Obligations and
Oesclosure Requirements) Regulations, 2015, the Members are pravided with the facilily (o
cast their vohas on the resolutionds) set forth in the Notice of tha EGM using alactronic
voling system from a place other than the venue of the EGM [remcle e-voling’}, and e-
voting during the EGM {"e-voling”) assisted by Kfin Technologies Limited {Kfintech),
Defaited procedurs for remate e-vating /&-violing 15 provided in notice of EGM

The Company has fed Thorsday, Ociober 01 2026 a5 the cut-off date for ascertaiming the
names of the shareholders holding shares either in physical formor in dematerislized form,
who will be entiled to cast their voles electronscally i respect of businesses to be
transacted as per the Nolice of EGM and 1o attend the EGM

Thee voting righfs of Members shall be in proportion 1o the equity shares held by themin the
paid-up equity share capital of the Company s on Thursday, October 01, 2026 | “out-off
date’)

The remote e-voding period commences on-Sunday, October 4, 2026 at 3:00 &.m. (157) and
ends on Wednesday, October v, 2026, 8t 5:00 p.m. {15T). During ihis period, Members may
cast theirvote elecironically. The remaote e-voting shall be disabled by Kfintech thereafter,
The voting rights will be on the basis of shareholding as on tha cut-off date, L.e. Thursday,
Dctober 01, 2026. Any person who's a8 member of the Company as on the cut-off dale is
eligibia to cast vobe on a8 the resolution(s) set forh in the Motice of EGM using remate e-
valing or E-voding at the EGM

Once the vote on a resolufionis) is cast by the member, the member shall not be allowed o
change i subsequendly

The facility for voting through E-voling shall also ba made available at the EGM and
members who kava not cast their vole by remote e-voling shall be able to exarcize their
right at the EGM. The Members who have cast their vote by remole e-voling prior to the
EGMmay also attend the EGM but shalt not be entitied to cast their vote again.

Any person, whoe acquires shapes of the Company and becomes a member of the
Company after the Nolice has baen sent electronically by the Company and holds shares
as on the Cut-off date, may cast their votes by following the instructions and process of e-
voting as provided in he Notes to the Mofice of the EGM,

Thee Company has appointed Mr. Piyush Babubhai Prajapati (Membership Mo. FCS 12711
and CP Mo. 18332} from M's Piyush Prajapati & Associates, Practicing Company
Secrelanes as a Scrubinizer as o scrutinize the remole e-vating prior to the EGM and e-
voling process during the EGMin a fair and transparent manner

In caze of any queries partaining to e-vwoling Shareholders may refer tothe FALQS for
Members and e-voting user manual available at the download section of
https:{hww.evoling kfintech com o call on folfree no. 1800-308-4001 or email &t
ginward. ris@@#fintech.com

Motice of the EGM is available on the website of the Company at www.venuspipes.com and
als0 on the websites of the stock exchanges 1.e. BSE Limited and National Stock Exchange
af India Limited at www. bseindia, com and www.nsendia.com respectively and also on the
websile of Kimtech viz, hitps:fwww. kfintech.com,

For VENUS PIPES & TUBES LIMITED
Sdl-

Pavan Kumar Jain

Company Secretary

(Membership Mo ABETSZ)

Date; Sepiember 16, 2026
Flace: Dhaneti

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO0/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.
T.No.e-08/SE/HPC&HP/LJHES/TGGENCO/2026-27
LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No. : 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shres Bam Vikar, Mahal, Pralap Nagar, Sanganer
Jaipur, Rajasthan - 02033
CiK LET120RJ1984PLCODESS3
Phone: 3323811557, E-mail; dhnagidhnovacapial com | Website: wawdhnivacapital com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING
Notice is hemaby given that the Exfra - Cedinary General Mesting ([EGM) of the Gompany will
b hekd on Saturday, October 10,2026 at 2.30 PM (IST) Birough Vides Conferencing (WG) |
Ceher Audio Video Means (OAVM] o fransaci ihe businesses as set fordh in ihe Notice of
EGM dated September 11, 2026
Eiactanic dispatchas of the EGM Notice have been completeéd on Sepiember 16, 2026, Tha
Nolice of EGM is alzo availabla on the website of the BSE Limited al [weww.bseinda. comj.
Nofice is furiher given fhat e Company = providing ekecironi voling facility o the members
Io exercise their voles on a2l fe resolutions sat forth n the Mofice of EGM, The company has
enganged in vole provided by bigehare sarvices for proveding e-voling facility, The nodice of tha
EGM i zanl anly by amad (0 all hose Mambers whose email addresses are regisbarad. with
the Company o¢ Deposiary Participaris (DP), a5 the case may be, However, Members
including Members who have nod regisiered their E-mail addresses with the CompanyDP
can downlead the EGM MoSice from the Compary™s wabshe e, was dhruvacapital com and
may atso be avallable on the websila of ke BSE Limiled & (vaw bssindia com)

The Members whose E-mail address & nod registered with the Company/DP, .are requirad fo

wile us at dhuva@idhruvacapital.com fior registration of E-mail address and bo receive EGM

Notica and e-voling usar 1D and password by E-mail. For delzied procadure for registaring

thie E-mal addrass and far recalpt of a-voling user ID and passwond and ke manner of valing

remotedy or e=-vofing dizing the EGM, the Members are requeshted to refer to e EGM MNotice

avedable on the aforesaid: websites.

The Members ara requested io rafer 1o the EGM nobce, for inslructions for attending the

EGM theough VT ¢ OAVRE. Thie dedailz of remote e-voling are @wen belm

it The remole g-voling will commence on Wednesday, Detober 07, 2026 Srom 500 A M,
and erds on Friday, Coiober 08, 2026 81 5.00 PM, The e-vating module shall be dsabled
far valing thereafier, and no one shall be allowed 1o vole electronically after Friday
Cetobar 09, 2026 (5300 pam.)

fiiy The voting rights -of Members shall be in proportian bo. iheir- share of the paidup share
capital of tha Company as on the cut-off date i.e. Saturday, October 03, 2026

() Molice al EGM has: baen sand 1o all the members whoss names appeared in the Regsler
of MembersiBeneficial Cwiners 85 on Friday, September 04, 2026, Any person who
gcquires equity shares of the Company and becomas a Member afier Septernber 04
2026, and holding shares as on the cut-off date ia. Oclober 03, 2026, may oblain the
Lagin 10 and Passwoed by sending & request &l mohan@BEhigshareonline com;

[iv} Oncea vobe 5 cast by the Membes, he shall nol be allowed to change it subsequently

vl The facility of casbng vote lhmugh e-veling will ba:made avalatle al tha EGM and fha
gligitla. mambers attanding 1he EGM shall be able o cast hair vole al EGM va a-voding,

(i} The Members who cast ther voba by remobe e-voling may aiso abiend the EGM but shal
nat b enliled o casl thair vole again.

In case of any quanes peraining o a-voling, membears may refer 1o the Fregueently

Asked Cueslions (FAQS) and e-voling user manwal for mambers avallableal the downloads

section of evoling@edslindia.com and to Bigshare Services Private Limited. af

investorfibigshareanling. com

For Dhruva Cagital- Services Limded
E,j.'.

shreeram Bagla

@].nl THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE

Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026

(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

GODREJ
CONSUMER PRODUCTS

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806
Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2.|Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalue.in/
The website is currently under maintenance and

is non-operational at present.

Name of Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed gh_?d_Corpc_)rrﬁte Debttor d?eihnotcown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) No. No(s). (From - To) Shares SeS e OGS substantially comprise transportation vehicles
- numbering approximately 2,397, as per the
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
614053 1082317009 - 1082317408 | 400 actualnumber of Vehicles are not available with RP.
MARUTI SAKHARAM 0316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQui':lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main products/services of the CD in

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/I/1102/2025 dated December 24, 2025.

For Godrej Consumer Products Limited
Sd/-

Tejal Jariwala

Company Secretary & Compliance Officer
(FCS 9817)

Date: September 16, 2026
Place: Mumbai

last financial year: NA

7. | Number of employees/ workmen Number of Em_lplo ees of CD
(as on ICD- DT. 16.06.2026) : 1206

Number of Workmen of CD: 0

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

October 9, 2026

12. | Last date for submission of objections to |October 14, 2026
provisional list

13.| Date of issue of final list of prospective |October 17, 2026

resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 22, 2026

15.| Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
Date: September 17, 2026 sd/- Brijendra Kumar Mishra
Place: Mumbai Resolution Professional

In the matter of Securevalue India Limited
IBBI Regn. No: IBBI/IPA-002/IP-N00109/2017-2018/10257
AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026

A

K

BLUE STAR

BLUE STAR LIMITED

(CIN: L2B320MH 19409PLCDOERTT)
Registered Office: Kasturi Buitdings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone No.: +81 22 6665 4000, +91 22 6654 4000
Email: investorrelations@biuestarindia.com; Website: www.bluestarindia.com

Place: Ldaipur Vinala-tirme Direclor

Date: 17-08-2026 DIM: 078954499

4 N Registered Office: IFCI T::we?‘
y 61 Nehru Place, New Delhi 110019

LIMITED
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Tel: 91-(011)- 4173 2000 / 41792800
E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33 AGM has been sent earlier, in terms of the provisions

of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

Special Resolution:

August13, 2031.

MNotice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act”) read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “Listing Regulations™), read with General Circular Nos.14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate Affairs (the
“MCA Circulars”)and any other applicable provisions, of the Act, rules, regulations, circulars and
notifications (including any statutory medification(s), clarification(s) or re-enactment(s) thereof for
the time being in force), approval of the Members of Blue Star Limited (the “Company”) is being
soughtfor the following Resolution throeugh Postal Ballot by remote e-voting:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 sent the Postal Ballot Notice by e-mail to
only those Members, who have registered their email addresses with the Company s Reqgistrar &
Share Transfer Agent (RTA)/Depository Participants.

Members who have not registerad their email address and in consequence could not receive the
postal ballot'e-voling notice may temporarnly get their email address registered with the
Company's RTA, MUFG Intime India Private Limited {formerly Link Intime India Private Limited),
by clicking the link: hitpsifweb.in.mpms.mufg.com/EmailReg/Email_Register.html and by

NOTICE

following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voting along with
the User ID and the Password to enable e-voting for this Postal Ballot. In case of any gueries,

For IFCI Limited
(Priyanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Short to Short Term Fund

with racord date being September 21, 2026°

| Quantum of IDCW |

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under quarterly IDCW Option of Kotak Gilt Fund

Notica is heraby given that Kotak Mahindra Trustee Compamy Limited; the Trustess to Kotak Mahirdra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal (' [DEW') subject to the availabitity and adequacy of
distributable surplus and NAV growth, in accordance with the Scheme Information Document of the following schemea’s

Face Value |

Scheme Name IDCW MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)
:innlla_?mﬁ;lir;ll;?ﬂ Provident Fund Quartarly e i e
A ot 0 Snor N | e 97,8728 1000 1564 6762
e STt | Hoo 79.9714 1000 1278.4625

levyifany.

to recelva the IDCW

Mumbai
September 16, 2026

*Distribution of the above 1DCW is subject to the availability and adequacy of distributable surplus,

# l1the record dateds nota business day, the immediately following business day Wwill be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutony Lewy.

Pursuant to payment of IDCW, the NAVS of the IDCW Option of the Scheme would fall to the extent of payoul and statutory

All Uinit Holders ¢ Benafictal Owners of the above mantionad |DCW Options of the scheme, whose names appear in the
records of the Reglstrar, Computer Aga Management Services Ltd. / Depositories as on September 21, 2026, will be eligible

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any quenes / clarifications inthis regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIN: U65991 MH19%4 PLEDE00SS (Investment Manaper for Kotak Mahindra Mutual Fund)
Gth Floor, Kotak Towers, Bullding No:21, Infinity Park, Off: Wastarn Express Highway,
Goregaon - Mulund Link Road, Malad {East), Mumbal - 400 097,
Phiana MumbBar: 180030914490 / 044-40320101 = Emall: mulualatkotak com = Wabhsite: wawl kolakml, com

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

epaper.financialexpress.com

Members may write to investor.helpdesk@in. mpms.mufg.com.

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accordingly, in compliance with Section 108 and 110 of the Act read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for praviding remote e-voting facility to the Members lo casl their voles electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested to communicate their assent or dissent through the remote e-voting system only.

The remote e-voting period will commence on Thursday, September 17, 2026 (0900 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours IST), During this pericd the Members of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remote e-voting module shall
be disabled by NSDL for voling thereafter and the voting shall not be allowed beyond the said date
and time. Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who Is not a Member as on the cut-off
date for reckoning voting rights, should treat this Notice for information purpose only.

The voling rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voling provided as part
of the Postal Ballot Notice which is available on the Company's website at www bluestarindia.com
and on the website of N3DL at www.evoting nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed i.e. BSE Limilad al www.bseindia.com and National
Stock Exchange of India Ltd at www.nseindia.com.

The Board of Directors of the Company have appointed Ms Deepti Kulkami (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretaries, as the Scrutinizer to conduct the
Paostal Ballot through remote e-voting process in a fair and transparent manner.

The results of the remote e-voting conducted through postal ballot along with Scrutinizer's Repaort
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The sald results along with the Scrutinizer's Report will be available on the Company's
website at www. bluestarindia.com and on the website of NSDL at www.evoting.nsdl.com and will
also be intimated to the Stock Exchanges where the shares of the Company are listed i.e, BSE

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office.

The last date specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the reguisite majority.

In case of any gqueries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download section of

Sd/- www,evoting.nsdl.com or call on toll free no.; 022 - 4886 7000 or send an email request to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL al evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plol No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051.

For Blue Star Limited
Sd/-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700

Chanmaigarh
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L4T72190L1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +81 11 45626809
Email Id: info@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an intimation about Notice of Annial General Maeting
{including Remata E-Vieting) to be held on Septembear 21, 202%. Tha remote a-\oting
period will commence on Friday, Seplember 18, 2026 at 0200 AM. and will and on
Sunday, Saptamber 20, 2026 at 0500 PM. seeking approval of Members for the items
mentioned in the AGRM Matice dated August 26, 2026,

Thiz Carrigendum is being issued to modify some dauses menfioned inthe AGM Nafice, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Corrigendum, wa wish bo inform our rembaers that the AGR Notice, shall be raad with the
said Corrigandum,

Qiher contents of the AGM Motice remain unchanged. This Comigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
wendlaarshyam.in , websile of the stock exchange i.e. BSE Limited at wenw bsaindia.com
respectively.

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(PERLA PAVANI))
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of securities as detalled below:

Folio Mo.: [1798, 6B16, 6823, 5470, 5873]
Transferor: [Shirin Pavri, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guplal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Nos.: [(295B001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4585400 (450670-4506800) (4T136014713700))
Cert. MNo.: [(29563) (45863, 45865-45860, 45871-45872) (480939-48044,
47933, 45896) (450TOK47139)|
Objectons, if any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimation
RTA: [Ankll Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

s Sas

Wi iﬂ:iaﬂ Overseas Bank
- i

T AT T T HTAT Sosdl paopee by s aeih
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 |VIRALLOYS & STEEL CO. PVT. LTD. ARMB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEUS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office; Survey No. 233/2 and 2341 Dhanet BHUJ Kachchh GJ 370020 IN
Phone Mo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is heraby given that Extraordinary General Meating (EGM) of tha Members of
Venus Pipes & Tubes Limited (Company), will ba held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audic-Visual Means
("OAVMY), to transact the businesses as set aut i the notics for EOGM i compliance with
all the: applicable provissons of the Companies Act, 2013 read with various circulars issued
by the Ministry of Corparate Affairs (MCA] and Securities and Exchange Boasd of India
[SEBI Circulare) and rules made thereunder, Members will be able fo attend the EGM
through VCIOSYM only.. Members paricipaling through VCIOAVM facility shall be
reckoned forthe purpose of guorumundsr section 103 of the CompaniesAd, 2013,

The Nofice of the EGM has been sant through electronic mode to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the KTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the website of the Company al www.venuspipes.com and also on the
websites of the slock exchanges i 8, BSE Limited and National Stock Exchange of India
Lirmited ai weow beaindia, corm and www nseindia.com respectively and also on the website
of Kfintech viz. hittps: v kfintech com.

Remote E-voting and Vioting during EOGM:

Pursuant to-Section 108 of the Companias Act, 2013 and Rules framed thereunder, a3
amended from fime to Bme and Regulaiion 44 of the SEBI [Lisling Obligafions and
Désciosure Requirements) Regulations, 2015, the Members are provided with the facility 1o
cast their voles on the resolulion(s) set fordh in the Notice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling), and a-
voling during the EGM ("e-voting”) assisted by Kiin Techrologies Limited (Kintach).
Detfailed procedure for ramaobe a-voting /@-voting is provided in notice of EGM.

The Company has fixed Thursday, Ocltober 01, 2026 as the cul-off date for ascerlaining the
names of the sharehalders holding shares aitharin physical form or in dermatarialized form,
who will be enfited to cast their voles electronically i respect of businesses to be
transacted a3 perthe Nofice ofEGM and toatiend the EGM

The vafing rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up equity share capital of the Company as on Thursday, Oclober 01, 2026 {*cut-off
date™),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m, (I5T) and
ands on Wednasday, October 7, 2026, at 5:00 p.m. {15T), During this penod, Members may
cast thairvoie elecironically. The remobe e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Dolober 01, 2026, Any parson who's a member of the Company as on the cut-off date is
gligible to cast vote on all the resolution(s) set forth in the MNotice of EGM uging ramate a-
woting or E-vaiing at the EGM

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change if subsaquently.

The facility for vofing through E-vobng shall also be made available at the EGM and
members who have nol casl their vole by remaote e-voting shall be able o exarcise thalr
right at the EGM. The Members who have cast their vote by remole e-voling prioe bo the
EGMmay also attend the EGM bt shall nat be entitied to cast thedr vote again,

Any person, who acquires shares of the Company and bacomes a member of the
Company after the Nolica has been sent alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
voling as provided in the Motes to the Notice cfthe EGM.

The Company has appointed Mr. Pryush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associates, Praclicng Company
Sacratanies as a Scrutinier as o scrutinize the remode e-vating prior ko the EGM and a-
voling process during the EGMin a fair and transparent manner.

In case of any quenias peraining o e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfps:vany evoling kfintech.com or call on follfree no. 1800-338-4001 or email at
ginward.risi@fintech com

Motice of the EGM is available an the wabsite of the Company at www venuspipas.com and
als0on the wabsites of the stock exchangas i.a. B5E Limited and National Stock Exchange
of India Limited at wanw. bsaindia.com and wew nseindia, com respeciively and aizo on the
website of Kfintech viz. https:{fwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo.; AB6T752)

Date: Seplembsar 16, 20286
Place: Dharnet

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Pralag Kagar. Sanganar
Jaipur, Rajasthan - 302033
CENE LT 20RJ1 084 PLCODESAS
Phone: 033228411347, E-mall; dbnvafdbnovacapial com ; Website: wawdhrovacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Molice is heseby givan that the Extra - Ordinary General Mesting [EGM) of the Company will
ke held on Saturday, Octobes 10, 2026 at 230 BEM (I5T) threagh Vides Conharsncing (WG 1
Ciher Audio Video Means (OAVE) o transact ihe businesses as sat fordh in the Motice of
EGM cated Seplembar 11, 2026

Eleciraric dispatches af the EGM Nolice have been complsted on Sepiember 16, 2026, The
Notica of EGM Is also avallable an the website of the BSE Limiled al {waw bseinda com)
Nofice s furiher given that e Company 5 providing eleciroric voling facility to the members
to-exerciza their vaotes on-all tha resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshare services for providing e-voling facility, The nolice of the
EGM iz send ony by emad [0 all these Mambers whose email addresses are registerad with
he: Company of Dagosilary Participanis. (DF), as [ha casa may be. Howaver, Members
including Members whi have nol registered their E-mall addresses with the Company/'DP
can download the EGM Mofice from the Compary’s websie ie. waadhnivacapidal com and
may aiso be avalable on the website of ihe BSE Limited &t (wiww bseindis com)

The Members whose E-mall addrosz i3 nol registened with 1he CompanyDP ane meguined o
wiile us-at dhuva@idhruvacapitad.com for registeation of E-mail address and to necaive EGM
Nodica and e-voling user 1D and password by E-mail, For delsled procadure for registering
the E-mal address and for receipt of e-woding user 1D and password and the manner of voting
remolety of a-voling during (he-EGM, the Mermbers are raquasted 1o rafer to the EGM MNolica
avadable on the aloresaid websites,

The Members are requested fo refer fo the EGM nofice, for matruchions for sltending the
E4GM through V0 7 QAYM. The details of remate. e-voling are given Detow,

il The remole e-voling will commence on Wedneséay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclober 03, 2026 81 5.00 PM. The ewoling module shal be dsabled
far valting thereatter, gnd no one shall be allowad fo vole slectronically after Friday,
Cciober 08, 2026 (500 p.m,)

The vabng rghts of Members zhall ba in praperban to thelr share of the pald-up shane
capital of the Comparny as on the cut-0f daie ie. Saturday, October 03, 2025

Nolice of EGM has been send o all the members whase names appeared in the Regsier
of Members/Banehcial Crbners as on Friday, Seplember 04, 2026, Any person who
Boquires equity shares of the Company and becomas a Member after Saplember 04,
2026, and holding shares 85 on the cut-off dafe i.e. October 03 2026, may oblain the
Login 1D ard Passwond by sending & request &1 mohaniZhigshareonling com

Onca a vobe is cast by the Member, ha shall nol be allowed b changs it subsequantly
The facility of casing voie thnough e-voting will be mate_ available at tha EGM and the
eigibie membes atlending ks EGM shall be able o casithair vole at EGM via aveding
The Membars who cast thee vobe by rémole e-voling may 2o alfand he EGH bul shall
not b enfitfed o cast their vote again

In case of any guaenes perlaining b e-voling, members may refer 1o the Freguently
Asked Questiors (FAGS) and &aling user manual for members avsilabla at 1he doanioads
seclion of evoling@edslindia.com and to Bigshare Services Privale Limited at
investordiblasharsanling.com

[}

{Iv)
Il

[vi}

For Dhruva Capital Services Limiled

Cdi-

Sheeeram-Bagla

Place:. Udaipur Whole-ime Director
Date; 17-00-2026 DIN: 01395499

. |||‘ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
B CONSUMER PRODUCTS

7

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

e

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Office no 15, 3rd Floor, Tardeo AC Market,
Tardeo, Haji Ali Mumbai Maharashtra 400034.
https://www.securevalue.in/

The website is currently under maintenance and
is non-operational at present.

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

3. | URL of website

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed ghg?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering - approximately tﬁfsggmgzny‘,’e%hégg
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main producis/services of the CD in

last financial year: NA

Number of Em_lplo ees of CD

(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0
Information can be requested at:

svilcirp@gmail.com

7. | Number of employees/ workmen

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections to |October 14, 2026

provisional list
13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 17, 2026

October 22, 2026

15 Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;mz;r Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBI.Regn. No: |BBI/|PA-002/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

Registered Office: Kasturl Bulldings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone Mo.: +91 22 6665 4000, +91 22 6654 4000
Emall: investorrelalicnsi@bluastarindia.com; Website: www bluastarindia.com

yrd| BLUE STAR

BLUE STAR LIMITED

(CIN: L2B520MH1248PLCOOGATO)

"VIFCI

LIMITED
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: IFCI Tower, |
61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800

E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33“ AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

special Resolution:

August 13, 2031,

postal ballote-voting notice

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Redguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated Apnil 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
notifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the “"Company™) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 senlt the Postal Ballot Notice by e-mail to
only those Members, who have registered their emall addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants,

Members who have not registered their email address and in consequence could nol receive the

Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:/fweb.in.mpms.mufg.com/EmailReg/Email_Register.htm| and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password lo enable e-voting for this Poslal Ballob. In case of any gueries,
Members may write to investor helpdeski@in. mpms. mufg.com.

NOTICE

may temporarily get their email address registered with the

For IFCI Limited
(Priyanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being Septembear 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under guarterly IDCW Option of Kotak Gilt Fund

Notice ks hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'IDCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 1DCW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)
SomC Bl A EIIRCEA0R | ity 0.0458 10 11,7466
O O T SO | i Moo 97,8728 1000 1564.6762
P T | A= He 79.9714 1000 12784625

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

* Distribution of theabove IDCW is subjectto the availability and adequacy of distribufable surplus.

# Ifthe record date is not a business day, the immediataly following business day will be the racord dafe.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant to payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentioned |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any quaries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIM: UG5991 MHT199PLGOROODE (Investment Mananer for Kotak Mahindra Mutual Fund)
Blh Floor, Kofak Towers, Building Mo.21, Infinity Park, O Western Express Highway
Goregacn - Mulund Link Road, Malad {East), Mumbai - 400 087
FPhorna Number: 18003091420/ 044-40229101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting systemonly.

The remote e-voting period will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours 1ST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remole e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time, Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not ba allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Netice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer o the detailed procedure and instructions for remote e-voting provided as part
ofthe Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia, com.

The Board of Direclors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnes, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fairand transparent manner.

The resulls of the remote e-voting conducled through postal ballot aleng with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's
website at www.bluesiarindia.com and on the website of NSDL at www.evoling. nsdl.com and will

also be intimated to the Stock Exchanges where the shares of the Company are listed i.e, BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
epaper.financialexpress.com

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on ol free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
Sdi-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
- o CHENNAI/KOCHI -



THURSDAY, SEPTEMBER 17, 2026

AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L4T7219DL1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Cenire,
JanakPuri, New Delhi-110058, Ph. No. +91 11 45626809
Email Id: info@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had pravioushy given an infimation about Motice of Annizal General Meeting
fincluding Remote E-Voling) to-be held on Septémber 21, 2026, The remote a-Wobing
percd will commence on Friday, Seplember 18, 2026 at 0500 AM. and will and on
Sunday, Saptamber 20, 2026 at 05:00 PM. seeking approval of Membars for the items
mentiomed in the AGM Matice dated August 26, 2026,

This Carrigendum is being issued to modify some dauses menfioned inthe AGM Naofice, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Corrigendum, wa wish bo inform our members that the AGR Notice, shall be raad with the
said Corrigandum,

Diher contents of the AGM Motice remain unchanged. This Cormrigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
whndlaarshyam.in , websie of the stock exchange i.e. BSE Limited at wenw bsaindia.com
respectively.

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(FERLA PAVANI))
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of sacurities as detailed balow:

Folio Mo.: [1798, 6816, 6823, 5470, 5873]
Transferor: [Shirin Pawr, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guptal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Mos.: [[2956001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4589400 (450670-4506800) (4T 13601-4713700))
Cert. Mo.: [(29563) (45863, 45865-45860, 45871-45872) (48939-48044,
47833, 45896) (45070K47138))
Objectons, il any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimakion
RTA: [Ankil Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

sho=oa =T
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T AT T T WA Soad paopie by s aeih
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EQI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
NIRBHAI TEXTILES PVT LTD
SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH

2

3

4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6

7

8

BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE

JYOT! BUILDTECH PRIVATE LIMITED ARMB DELHI
| KISAN AGRO MART PRIVATE LIMITED
9 |VIRALLOYS & STEEL CO. PVT. LTD. ARME MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell > Notification dated 15.09.2026 for the above NPA Loan.

I0B reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEuS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office; Survey No. 233/2 and 234/1 Dhaneti BHUJ Kachchh GJ 370020 IN
Phone Mo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is hereby given that Extracrdinary General Meeting (EGM) of tha Members of
Venus Pipes & Tubes Limited (Company), will be held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audio-Visual Means
("ORVMY), todransact the businesses as set aut m the notics for EOGM in compliance with
all the applicable provissons of the Companies Act, 2013 read with various circulars issued
by tha Ministry of Corparate Affairs (MCA] and Securilies-and Exchange Boasd of India
(SEBI Circulare) and rules made thereunder, Members will be able fo aftend the EGM
theough WCIOSYM only. Members paricipaling through VC/OAVM facility shall be
reckoned forthe purpose of guorumundsr section 103 of the CompaniesAdi, 2013.

The Nofice of the EGM has bean sant through electronic mode to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the BTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the websile of the Company al www.venuspipes.com and also on the
websites of the slock exchanges 8, BSE Limited and National Stock Exchange of India
Lirmited ai weow beaindia, corm and www nseindia.com respecthely and also on the website
of Kfintech viz. hittps: v kfintech com.

Remote E-voting and Vioting during EOGM:

Pursuant to-Section 108 of the Companies Adf, 2013 and Rules framed thereunder, a3
amended from fime to fme and Regulaiion 44 of the SEBI [Listing Obligafions and
Desciosure Requirements) Regulations, 2015, the Members are provided with the faciiity 1o
casl their voles on the resolulion(s) set forh in the Nolice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling’), and a-
voling during the EGM ("e-voting”) assisted by Kfn Techrologies Limited (Kintach).
Detailed procedure for ramaobe e-voting /@-voting is provided in notice of EGM

The Company has fixed Thursday, Oclober 01, 2026 as the cul-off date for ascerlaining the
names of the sharehalders holding shares aithar in physical form or in dermatarialized form,
who will be enfiled to cast their voles electronically i respect of businesses to be
transacted s perthe Nofice of EGM and toatiand the EGM

The vofing rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up equity share capital of the Company a5 on Thuersday, Ociober 01, 2026 {*cut-off
date’),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m. (I5T) and
ands on Wednasday, October 7, 2026, at 5:00 p.m. {I5T). During this penod, Membsers may
cast thairvoie alecironically. The ramote e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Oolober 01, 2026, Any parson who's a member of the Company as on the cul-off data is
gligible to cast vote on all the rasolution(s) set forth in the MNatice of EGM ugéing ramaote a-
woting or E-woding at the EGM

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change it subsequently

The facility for vofing through E-vobng shall also be made avaiable at the EGM and
members who have nol casl their vole by remote e-voting shall be able 1o exarcise thalr
right at the EGM. The Members who have cast their vote by remole e-voling prioe ko the
EGMmay also attend the EGM but shall not be entitied to cast thedr vote again,

Any person, who acquires shares of the Company and becomes a member of the
Company after the Nolica has been senl alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
voling as provided in the Motes to the Notice ofthe EGM.

The Company has appointed Mr. Pryush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associates, Praclicng Company
Sacratanies as a Scrubinger as o scrutinize the remode e-vating prior ko the EGM and a-
voling process during the EGMin a fair and fransparent manner.

In case of any queries paraining o e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfpsihwany evoling kfintech.com or call on folffree no. 1800-338-4001 or email at
ginward.risf@fintech com

Motice of the EGM i available on the wabsite of the Company at www venuspipas.com and
also on the wabsites of the stock exchangas i.a. B5E Limited and Nafional Stock Exchange
of India Limifed at wanw. bsaindia.com and wew nseindia, com respeciively and aizo onthe
website of Kfintech viz. https:\hwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo, ABET52)

Date: Seplembsar 16, 20286
Place: Dhaneti

TELANGANA POWER GENERATION CORPORATION LIMITED
VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/ TGGENCO0/2026-27
KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.
T.No.e-08/SE/HPC&HP/LJHES/TGGENCO/2026-27
LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Pralag Kagar, Sanganar
Jaipur, Rajasthan - 02033
CENE LBT120RJ1 084 PLCODESAS
Phone: 03322841347, E-mall; dbnvafdhnsvacapial com ; Website: wawdhrovacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Mofice is heseby givan that the Extra - Ordinary General Meeting (EGM) of the Company will
be held on Saturday, Ociober 10, 2006 a1 230 PM (IST) throagh YVides GConferancing (WG /
Ciher Audio Video Maans (OAVM) to ransact ihe businesses as sat fordh in the Mobice of
EGM cated Septembar 11, 2026

Efeciraric dispatches af the EGM Nolice have been complsted on Sapiermber 16, 2026, The
Notice of EGM Is also available an the website of the BSE Limited al {waw bseinda, com)
Nodice s furiher given that e Comgany & providing edeciroric voling facility to the members
to exerciza their vates on-all the resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshane services for providing e-voling facility, The nolice of he
EGM iz seni onty by emad [0 all those Mambers whose email addresses are registerad with
the: Company of Daposilary Partcipants (DF), as [he caza may be, Howsver, Members
including Members who have nol registered their E-mall ‘addresses with the Company/'DP
can download the EGM Mofice from the Compar’s websie ie. wewadhnivacapial.com and
may aiso be available on the website of ihe BSE Limited &t (wnww bseindis com)

The Members whosa E-mall addrosz i nol registencd with the CompanydDP, ane meguined fo
wiile us-at dhuvalidhruvacapital.com for registsation of E-mrail address and to recaive EGM
Notica and e-voling user 1D and password by E-mail, For delaled procadurs for registering
the E-mail address and for receipt of e-voling user ID and password and the manner-of voting
remoley of a-voling dunng the-EGR, the Mermbers are raquasted 1o rafer to the EGM MNolica
avadable on the aloresaid websiles,

The Members are requested fo refer fo the EGM nofice, for malruciions for sltending the
E4M through VE / QAVM. The details of remate. e-vofing are given Detow,

il The remole e-voling will commence on Wednescéay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclcber 03, 2026 @1 5.00 PM, The ewoling module shal be dsabled
far vaolting thereatter, gnd no one shall be allowad fo vole slectronically after Friday,
Cclober 05, 2026 (500 p.m.)

The vabng rights of Members zhall be in praperban ta helr share of the pald-up shang
capital of the Compary as on the cut-0f date ie. Saturday, October 03, 2028

Nolice of EGM has baen send o all the members whasa names appeared in the Regsier
of Members/Banahcial Crvrers as on Frday, Seplember 04, 2026, Any persan who
Boquires equity shares of the Company and becomas a Member after Saplember 04,
2026, and holding shares 85 on the cut-off dafe e, October 03 2026, may oblain the
Login 1D and Passwond by sending & request &1 mohani@higshareonling com

Onea a vobe s cast by the Member, he shall nol be allowed b changs it subsequantly
The facility of castng voie thnough e-voting will be made available at tha EGM and the
gigibie members alfending 1he EGM shall be able fo cast-thair vole at EGM via a-woding
The Membars who cast thes vabe by rémole e-voling may 2so-alfand he EGM bul shall
not e enfitfed fo cast their vote again

In case of any guenes peraining ta e-voling, members may refer 1o the Freguently
Asked Queshors (FAGE] and evoling wser manual for members avsilabla at he doanicads
seclion of evoling@edslindla.com and to Bigshare Services Privale Limited at
investonfblashareanline. com

i)

2]

{Iv)

vl

[vi}

For Dhruva Capital Services Limifed
St
Sheeeram Bagla

THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)

mp.
CIN:L99999KA1936SGC000173

Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

& GODREJ
B CONSUMER PRODUCTS

7

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email: investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

L. ]

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Office no 15, 3rd Floor, Tardeo AC Market,
Tardeo, Haji Ali Mumbai Maharashtra 400034.
https://www.securevalue.in/

The website is currently under maintenance and
is non-operational at present.

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

3. | URL of website

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed gh_?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering. approximately tﬁf%mﬁ}f"‘ﬁé@i
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main products/services of the CD in

last financial year: NA

Number of Em_lplo ees of CD

(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0
Information can be requested at:

svilcirp@gmail.com

7. | Number of employees/ workmen

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections to |October 14, 2026

provisional list
13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 17, 2026

October 22, 2026

15 Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;)m?cr Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBIIRegn. No: IBBI/IPA-OOZ/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

Registered Office: Kasturl Bulldings, Mohan T Advani Chowk, Jamshed)i Tata Road, Mumbai-400 020
Telephone Mo.: +91 22 6665 4000, +91 22 6654 4000
Emall: investorrelationsi@bluastarindia.com; Website: www biuastarindia.com

yrd| BLUE STAR

BLUE STAR LIMITED

(CIN: L2BS20MH 1949PLCOOGATO)

LIMITED
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Place: Udaipur Whole-lime Director
Date: 17-08-2026 DiN: 01395499
r@ Registered Office: IFCI Tﬂwe?‘
t&. 61 Nehru Place, New Delhi 110019
= Tel: 91-(011)- 4173 2000 / 41792800

E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24,2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33" AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33 AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

Special Resolution:

August 13, 2031,

postal ballote-vating notice

Maotice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the "Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the "Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated Apnl 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
natifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the "Company”) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 fo

The Company has on Wednesday, September 16, 2026 senl the Postal Ballol Notice by e-mail to
only those Members, who have registered their email addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants.

Members who have not registered their email address and in consequence could not receive the

Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:iweb.in.mpms mufg.com/EmailReg/Email_Registerhim| and by
following the registration process as guided thereafter, Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-vating along with
the User ID and the Password lo enable e-voting for this Postal Ballob In case of any queries,
Members may write to investor. helpdesk

NOTICE

may temporarily get their email address registered with the

in.mpms.mufg.com.

For IFCI Limited
(Priyvanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being September 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under quarierly IDCW Option of Kotak Gilt Fund

Motica ks hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'1DCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 10CW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

ggﬁfﬁi;! gmﬂ Provident Fund Quarterly 00458 i .

Fund- DirectPln-0Cw | Ad-Hoc | 7872 1000 1564 6762

Fund-Regula Plan-1DCW | A0=Hoe | 79714 1000 1278 465

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

*Distribution of theabove IDCW is subjectta the availability and adequacy of distribufable surplus.

#1ithe record date is not a husiness day, the immediataly following business day will be the record date.

Mote; The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant o payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentionad |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Servces Lid. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investiment Manager - Kotak Mahindra Mutual Fund

Any quenes / clarfications in this regard may be addressed to!
Kotak Mahindra Assel Management Company Limifed
CIN: UGS991 MH1934PLCOBO00Y (Investment Manager for Kotak Mahindra Mutual Fund)
lh Floor, Kolak Towers, Building No.21, Infinity Park, Off: Western Express Highway,
Goregacn - Mulund Link Road, Malad (East), Mumbai - 400 087
FPhone Number: 18002091430/ 044-40223101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting systemonly.

The remote e-voting penod will commence on Thursday, September 17, 2026 (09:00 hours I1ST)
and will end on Friday, October 16, 2026 (17:00 hours IST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remole e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time, Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Notice for Information purpose only.

The voting rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voting provided as part
of the Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges

where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia, com.

The Board of Directors of the Company have appointed Ms Deepti Kulkami (Membership No.
A34733 and CP No. 22502) or falling her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnies, as the Scrutinizer to conduct the
Postal Ballof through remote e-voting process ina fairand transparent manner.

The resulls of the remote e-voting conducted through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's

also be inlimated o the Stock Exchanges where the shares of the Company are listed i.e. BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

epaper.linancialexpress.com

accordance with the provisions of the Listing Regulations. The Company will also display the said
results atits Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Sharehalders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on toll free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
Sdi-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
- o New Delhi - o
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L4T7219DL1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +81 11 45626808
Email Id: info@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an intimation about Notice of Annial General Magting
{including Remata E-Vieting) to be held on Septembear 21, 2026. Tha remote e-Vobing
perod will commence on Friday, Seplember 18, 2026 at 0200 AM. and will and on
Sunday, Sapiamber 20, 2026 at 05:00 PM. seeking approval of Membars for the items
mentioned in the AGM Matice dated August 26, 2026,

This Carrigendum is being issued to modify some dauses menfioned inthe AGM Naficz, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Corrigendum, wa wish to inform our rembers that the AGRM Notice, shall be raad with the
said Corrigandum,

Oiher contents of the AGM Motice remain unchanged. This Comigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
whendaarshyam.in , websile of the stock exchange i.e. BSE Limited at wenw beaindia.com
respectively.

By Order of the Board of Directars

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(PERLA PAVANI])
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of securities as detalled below:

Folio Mo.: [1798, 6B16, 6823, 5470, 5873]
Transferor: [Shirin Pavri, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guplal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Nos.: [(295B001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4585400 (450670-4506800) (4T136014713700))
Cert. MNo.: [(29563) (45863, 45865-45860, 45871-45872) (480939-48044,
47933, 45896) (450TOK47139)|
Objectons, if any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimation
RTA: [Ankll Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

s Sas

=, w Indian Overseas Bank
b ATTER]

T AT T I HTAT Soad paopee by gproes aeih
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 |VIRALLOYS & STEEL CO. PVT. LTD. ARMB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

I0OB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEUS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office: Survey No. 23312 and 2341 Dhaneb BHUY Kachehh GJ 370020 IN
Phone Mo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is heraby given that Extraordinary General Meating (EGM) of tha Members of
Venus Pipes & Tubes Limitad (Company), will ba held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audic-Visual Means
("ORVMY), to transact the businesses as set aut i the notics for EOGM i compliance with
all the: applicable provissons of the Companies Act, 2013 read with various circulars issued
by tha Ministry of Corparate Affairs (MCA] and Securities and Exchange Boasd of India
(SEBI Circwlare) and rules made thereunder, Members will be able fo attend the EGM
through VCIOSYM  only.. Members paricipaling through VCIOAVM facility shall be
reckoned forthe purpose of guorumundsr section 103 of the CompaniesAd, 2013,

The Nofice of the EGM has bean sant through electronic mode: to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the KTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the website of the Company al www.venuspipes.com and also on the
wabsites of the slock exchanges i 8, BSE Limited and National Stock Exchange of India
Lirmited ai weow beaindia, corm and www nseindia.com respectiely and also on the website
of Kfintech viz. hittps: v kfintech com.

Remote E-voting and Vioting during EOGM:

Pursuant to-Section 108 of the Companies Adf, 2013 and Rules framed thereunder, a3
amended from fime to Bme and Regulation 44 of the SEBI (Lisling Obligafions and
Désciosure Requirements) Regulations, 2015, the Members are provided with the faciiity 1o
cast their voles on the resolution(s) set fordh in the Notice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling), and a-
voling during the EGM ("e-voting”) assisted by Kin Techrologies Limited (Kintach).
Detailed procedure for remaobe a-voting /e-voting is provided in notice of EGM.

The Company has fixed Thursday, October 01, 2026 as the cul-off date for ascerlaining the
names of the sharehalders holding shares aitharin physical form or in dermatarialized form,
who will be enfited to cast their voles electronically i respect of businesses to be
transacted a3 perthe Nofice of2GM and toatiend the EGM

The vating rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up aquity share capital of the Company as on Thursday, Oclober 01, 2026 {cut-off
date™),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m, (I5T) and
ands on Wednesday, October 7, 2026, at 5:00 p.m. {15T), During this penod, Members may
cast thairvoie elecironically. The ramobe e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Oclober 01, 2026, Any parson who's a member of the Company as on the cul-off data is
aligibie to cast vote on all the rasolution(s) set forth in the MNotice of EGM uging ramaote a-
woting or E-vaiing at fhe EGM

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change it subsequently.

The facility for vofing through E-vobng shall also be made available at the EGM and
members who have nol casl their vole by remaote e-voting shall be able o exarcise thalr
right at the EGM. The Members who have cast their vote by remole e-voling prioe bo the
EGMmay also attend the EGM bt shall not be entitied to cast thedr vote again,

Any person, who acquires shares of the Company and bacomes a member of the
Company after the Nolica has been senl alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
yoling as provided in the Motes to the Notice cfthe EGM.

The Company has appointed Mr, Prvush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associales, Praclicng Company
Sacratanies as a Scrutinzer as o scrutinize the remode e-vating prior ko tha EGM and a-
voling process during the EGMin a fair and fransparent manner.

In case of any quenies paraining ko e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfps:vany evoling kfintech.com or call on folifree no. 1800-328-4001 or email at
ginward.risf@fintech com

Motice of the EGM is available on the wabsite of the Company at www venuspipas.com and
als0on the wabsites of the stock exchangas i.a. B5E Limited and National Stock Exchange
of India Limited at wanw. bsaindia.com and wea nseindia, com respeciively and aizo on the
website of Kfintech viz. https:ihwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo.; AB6T752)

Date: Seplembser 16, 20286
Place: Dhanet

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Qil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Pralag Kagar. Sanganar
Jaipur, Rajasthan - 02033
CENE LT 20RJ1 084 PLCODESAS
Phone: 033223411347, E-mall; dbnvaf@dbnuvacapial com ; Website: wawdhruvacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Nolice is hereby givan that the Exltra - Ordinary General Mesting (EGM) of the Company will
ba held on Safurday, Octobes 10, 2026 at 230 BEM (I5T) threagh Vides Confarsncing (WG 1
Ciher Audio Video Means (OAVE] o transact ihe businesses as sat fordh in the Motice of
EGM dated Seplembar 11, 2026

Eleciraric dispatches af the EGM Nolice have been complsted on Saplermber 16, 2026, The
Notica af EGM Is also available an the website of the BSE Limited af {waw bseinda, com)
Nofice s furiher given that e Company 5 providing elecironic voling facility to the members
to-exerciza their vaotes on-all tha resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshare services for providing e-voling facility, The nofice of the
EGM iz seni oy by emad [0 all those Mambers whose email addresses are registerad with
the: Company o Dagosilory Participanis. (DF), as [he casza may be. Howsver, Members
including Members whi have nol registered their E-mall addresses with the Company/'DP
can download the EGM Mofice from the Compamy’s websile ie. weadhnivacapidal com and
may aiso be available on the website of ihe BSE Limited &t (wiww bseindis com

The Members whose E-mall addrosz i3 nol registened with 1he CompamyDP ane reguined o
wiile us-at dhuva@idhruvacapital.com for registeation of E-mrail address and to necaive EGM
Nodica and e-voling user 1D and password by E-mail, For delsled procadure for registering
the E-mal address-and for receipt of e-woding user 1D and password and the mannerof voting
remolety of a-voling during (he-EGM, the Mermbers are raquasted 1o rafer to the EGM Molica
avadable on the aloresaid websiles,

The Members are requested fo refer fo the EGM nofice, for matructions for sltending the
EGM through V0 7 QAVM. The details of remate. e-voling are given Detow,

il The remole e-voling will commence on Wednescay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclober 03, 2026 81 5.00 PM. The ewoling module shal be dsabled
far voling thereatter, gnd no one shall be allowad fo vole slectronically after Friday,
Cclober 08, 2026 (500 p.m,)

The vabng nghts ol Members. shall be in prapoarban to their share of the paid-up shara
capital of the Company as on the cut-0f date ie. Saturday, October 03, 2025

Nolice of EGM has baen send o all the members whase names appeared in the Regsier
of Members/'Banehcial Crbners as on Friday, Seplember 04, 2026, Any person who
Bouires equity shares of the Company and becomas a Member after Saptember 04,
2026, and holding shares 85 on the cut-off dafe i.e. October 03 2026, may oblain the
Login 1D and Passwond by sending & request &1 mohani@hisshareonling com,

Onea a vobe is cast by the Member, ha shall nol be allowed b changs it subsequantly
The facility of casing voie thnough e-voting will be mate_ available at tha EGM and the
gigibie members alfending 1he EGM shall be able ko cast-thair vole at EGM via a-woding
The Membars who cast thee vobe by rémole e-voling may 2so-alfand ha EGH bul shall
not b enfitfed o cast their vote again

In case of any guenes perlaining b e-voling, members may refer 1o the Freguently
Asked Questiors (FAGS) and &aling user manual for members avsilabla at 1he doanioads
seclion of evoling@edslindia.com and to Bigshare Services Privale Limited at
investonfblashareanline.com

[}

{Iv)

vl

[vi]

For Dhruva Cagpitsl Services Limiled

Cdi-

Sheeeram-Bagla

Place:. Udaipur Whole-ime Director
Diake; 17002026 DIN: 01395499

. |||‘ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
B CONSUMER PRODUCTS
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Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

e

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Office no 15, 3rd Floor, Tardeo AC Market,
Tardeo, Haji Ali Mumbai Maharashtra 400034.
https://www.securevalue.in/

The website is currently under maintenance and
is non-operational at present.

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

3. | URL of website

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed ghg?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering . approximately t§é3%5mgzny?e%h£§
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main producis/services of the CD in

last financial year: NA

Number of Em_lplo ees of CD

(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0
Information can be requested at:

svilcirp@gmail.com

7. | Number of employees/ workmen

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections to
provisional list

13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 14, 2026

October 17, 2026

October 22, 2026

15 Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;)me]lcr Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBIIRegn. No: |BBI/|PA-002/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

Registered Office: Kasturl Bulldings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone No.: +91 22 6665 4000, +91 22 6654 4000
Emall: investorrelalicnsi@bluastarindia.com; Website: www biuastarindia.com

yrd| BLUE STAR

BLUE STAR LIMITED

(CIN: L28520MH1248PLCOOGATO)
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: IFCI Tower, |

61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800
E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33“ AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

special Resolution:

August 13, 2031,

postal ballote-vating notice

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Redguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
notifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the “"Company”) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 senlt the Postal Ballot Notice by e-mail to
only those Members, who have registered their emall addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants.

Members who have not registered their email address and in consequence could not receive the

Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: hitps:iweb.in.mpms.mufg.com/EmailReg/Email_Register.htm| and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password lo enable e-voting for this Poslal Ballob In case of any gqueries,
Members may write to investor helpdesk

NOTICE

may temporarily get their email address registered with the

in.mpms.mufg.com.

For IFCI Limited
(Priyvanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being September 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under guarterly IDCW Option of Kotak Gilt Fund

Motice ks hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'IDCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 10DCW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

gﬁﬁﬂt ;:Ja:ﬂ Provident Fund Quarterly 00458 " —

fﬂé‘L""éﬁiﬁ?ﬂSﬁ‘Eﬁ'} T AdHos HEAVen 1000 1564 6762

Fand- Requar Plan-1oCW. | Ad—Hoe | 799714 1000 1278 4625

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

* Distribution of the-above IDCW is subjectto the availability and adequacy of distribufable surplus.

# Ifthe record date is not a business day, tha immediataly following business day will be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant o payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentionad |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any queries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CING UBE991T 1994 PLERE0002 (Investment Manager lor Kotak Mahindra Mutual Funsd)
Blh Floor, Kolak Towers, Building No.21, Infinity Park, O Western Express Highway
Goregaen - Mulund Link Road, Malad {East), Mumbai - 400 087
FPhona Number: 180032091420/ 044-40229101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting systemonly.

The remote e-voting period will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours 1ST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remole e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time, Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not ba allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Netice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer o the detailed procedure and instructions for remote e-voting provided as part
ofthe Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia, com.

The Board of Direclors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnes, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fairand transparent manner.

The resulls of the remote e-voting conduclad through postal ballot aloeng with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's
website at www.bluesiarindia.com and on the website of NSDL at www.evoling. nsdl.com and will

also be intimated o the Stock Exchanges where the shares of the Company are listed i.e,. BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
epaper.financialexpress.com

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on ol free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
adi-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
aa o HYDERABAD - o
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L4T72190L1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +81 11 45626809
Email Id: info@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an intimation about Notice of Annial General Maeting
{including Remata E-Vieting) to be held on Septembear 21, 202%. Tha remote a-\oting
period will commence on Friday, Seplember 18, 2026 at 0200 AM. and will and on
Sunday, Saptamber 20, 2026 at 0500 PM. seeking approval of Members for the items
mentioned in the AGRM Matice dated August 26, 2026,

Thiz Carrigendum is being issued to modify some dauses menfioned inthe AGM Nafice, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Corrigendum, wa wish bo inform our rembaers that the AGR Notice, shall be raad with the
said Corrigandum,

Qiher contents of the AGM Motice remain unchanged. This Comigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
wendlaarshyam.in , websile of the stock exchange i.e. BSE Limited at wenw bsaindia.com
respectively.

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(PERLA PAVANI))
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of securities as detalled below:

Folio Mo.: [1798, 6B16, 6823, 5470, 5873]
Transferor: [Shirin Pavri, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guplal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Nos.: [(295B001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4585400 (450670-4506800) (4T136014713700))
Cert. MNo.: [(29563) (45863, 45865-45860, 45871-45872) (480939-48044,
47933, 45896) (450TOK47139)|
Objectons, if any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimation
RTA: [Ankll Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

s Sas

Wi iﬂ:iaﬂ Overseas Bank
- i

T AT T T HTAT Sosdl paopee by s aeih
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 |VIRALLOYS & STEEL CO. PVT. LTD. ARMB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEUS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office; Survey No. 233/2 and 2341 Dhanet BHUJ Kachchh GJ 370020 IN
Phone Mo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is heraby given that Extraordinary General Meating (EGM) of tha Members of
Venus Pipes & Tubes Limited (Company), will ba held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audic-Visual Means
("OAVMY), to transact the businesses as set aut i the notics for EOGM i compliance with
all the: applicable provissons of the Companies Act, 2013 read with various circulars issued
by the Ministry of Corparate Affairs (MCA] and Securities and Exchange Boasd of India
[SEBI Circulare) and rules made thereunder, Members will be able fo attend the EGM
through VCIOSYM only.. Members paricipaling through VCIOAVM facility shall be
reckoned forthe purpose of guorumundsr section 103 of the CompaniesAd, 2013,

The Nofice of the EGM has been sant through electronic mode to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the KTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the website of the Company al www.venuspipes.com and also on the
websites of the slock exchanges i 8, BSE Limited and National Stock Exchange of India
Lirmited ai weow beaindia, corm and www nseindia.com respectively and also on the website
of Kfintech viz. hittps: v kfintech com.

Remote E-voting and Vioting during EOGM:

Pursuant to-Section 108 of the Companias Act, 2013 and Rules framed thereunder, a3
amended from fime to Bme and Regulaiion 44 of the SEBI [Lisling Obligafions and
Désciosure Requirements) Regulations, 2015, the Members are provided with the facility 1o
cast their voles on the resolulion(s) set fordh in the Notice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling), and a-
voling during the EGM ("e-voting”) assisted by Kiin Techrologies Limited (Kintach).
Detfailed procedure for ramaobe a-voting /@-voting is provided in notice of EGM.

The Company has fixed Thursday, Ocltober 01, 2026 as the cul-off date for ascerlaining the
names of the sharehalders holding shares aitharin physical form or in dermatarialized form,
who will be enfited to cast their voles electronically i respect of businesses to be
transacted a3 perthe Nofice ofEGM and toatiend the EGM

The vafing rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up equity share capital of the Company as on Thursday, Oclober 01, 2026 {*cut-off
date™),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m, (I5T) and
ands on Wednasday, October 7, 2026, at 5:00 p.m. {15T), During this penod, Members may
cast thairvoie elecironically. The remobe e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Dolober 01, 2026, Any parson who's a member of the Company as on the cut-off date is
gligible to cast vote on all the resolution(s) set forth in the MNotice of EGM uging ramate a-
woting or E-vaiing at the EGM

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change if subsaquently.

The facility for vofing through E-vobng shall also be made available at the EGM and
members who have nol casl their vole by remaote e-voting shall be able o exarcise thalr
right at the EGM. The Members who have cast their vote by remole e-voling prioe bo the
EGMmay also attend the EGM bt shall nat be entitied to cast thedr vote again,

Any person, who acquires shares of the Company and bacomes a member of the
Company after the Nolica has been sent alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
voling as provided in the Motes to the Notice cfthe EGM.

The Company has appointed Mr. Pryush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associates, Praclicng Company
Sacratanies as a Scrutinier as o scrutinize the remode e-vating prior ko the EGM and a-
voling process during the EGMin a fair and transparent manner.

In case of any quenias peraining o e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfps:vany evoling kfintech.com or call on follfree no. 1800-338-4001 or email at
ginward.risi@fintech com

Motice of the EGM is available an the wabsite of the Company at www venuspipas.com and
als0on the wabsites of the stock exchangas i.a. B5E Limited and National Stock Exchange
of India Limited at wanw. bsaindia.com and wew nseindia, com respeciively and aizo on the
website of Kfintech viz. https:{fwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo.; AB6T752)

Date: Seplembsar 16, 20286
Place: Dharnet

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Pralag Kagar. Sanganar
Jaipur, Rajasthan - 302033
CENE LT 20RJ1 084 PLCODESAS
Phone: 033228411347, E-mall; dbnvafdbnovacapial com ; Website: wawdhrovacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Molice is heseby givan that the Extra - Ordinary General Mesting [EGM) of the Company will
ke held on Saturday, Octobes 10, 2026 at 230 BEM (I5T) threagh Vides Conharsncing (WG 1
Ciher Audio Video Means (OAVE) o transact ihe businesses as sat fordh in the Motice of
EGM cated Seplembar 11, 2026

Eleciraric dispatches af the EGM Nolice have been complsted on Sepiember 16, 2026, The
Notica of EGM Is also avallable an the website of the BSE Limiled al {waw bseinda com)
Nofice s furiher given that e Company 5 providing eleciroric voling facility to the members
to-exerciza their vaotes on-all tha resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshare services for providing e-voling facility, The nolice of the
EGM iz send ony by emad [0 all these Mambers whose email addresses are registerad with
he: Company of Dagosilary Participanis. (DF), as [ha casa may be. Howaver, Members
including Members whi have nol registered their E-mall addresses with the Company/'DP
can download the EGM Mofice from the Compary’s websie ie. waadhnivacapidal com and
may aiso be avalable on the website of ihe BSE Limited &t (wiww bseindis com)

The Members whose E-mall addrosz i3 nol registened with 1he CompanyDP ane meguined o
wiile us-at dhuva@idhruvacapitad.com for registeation of E-mail address and to necaive EGM
Nodica and e-voling user 1D and password by E-mail, For delsled procadure for registering
the E-mal address and for receipt of e-woding user 1D and password and the manner of voting
remolety of a-voling during (he-EGM, the Mermbers are raquasted 1o rafer to the EGM MNolica
avadable on the aloresaid websites,

The Members are requested fo refer fo the EGM nofice, for matruchions for sltending the
E4GM through V0 7 QAYM. The details of remate. e-voling are given Detow,

il The remole e-voling will commence on Wedneséay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclober 03, 2026 81 5.00 PM. The ewoling module shal be dsabled
far valting thereatter, gnd no one shall be allowad fo vole slectronically after Friday,
Cciober 08, 2026 (500 p.m,)

The vabng rghts of Members zhall ba in praperban to thelr share of the pald-up shane
capital of the Comparny as on the cut-0f daie ie. Saturday, October 03, 2025

Nolice of EGM has been send o all the members whase names appeared in the Regsier
of Members/Banehcial Crbners as on Friday, Seplember 04, 2026, Any person who
Boquires equity shares of the Company and becomas a Member after Saplember 04,
2026, and holding shares 85 on the cut-off dafe i.e. October 03 2026, may oblain the
Login 1D ard Passwond by sending & request &1 mohaniZhigshareonling com

Onca a vobe is cast by the Member, ha shall nol be allowed b changs it subsequantly
The facility of casing voie thnough e-voting will be mate_ available at tha EGM and the
eigibie membes atlending ks EGM shall be able o casithair vole at EGM via aveding
The Membars who cast thee vobe by rémole e-voling may 2o alfand he EGH bul shall
not b enfitfed o cast their vote again

In case of any guaenes perlaining b e-voling, members may refer 1o the Freguently
Asked Questiors (FAGS) and &aling user manual for members avsilabla at 1he doanioads
seclion of evoling@edslindia.com and to Bigshare Services Privale Limited at
investordiblasharsanling.com

[}

{Iv)
Il

[vi}

For Dhruva Capital Services Limiled

Cdi-

Sheeeram-Bagla

Place:. Udaipur Whole-ime Director
Date; 17-00-2026 DIN: 01395499

. |||‘ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
B CONSUMER PRODUCTS
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Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

e

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Office no 15, 3rd Floor, Tardeo AC Market,
Tardeo, Haji Ali Mumbai Maharashtra 400034.
https://www.securevalue.in/

The website is currently under maintenance and
is non-operational at present.

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

3. | URL of website

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed ghg?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering - approximately tﬁfsggmgzny‘,’e%hégg
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | V5iua of Main producis/services of the CD in

last financial year: NA

Number of Em_lplo ees of CD

(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0
Information can be requested at:

svilcirp@gmail.com

7. | Number of employees/ workmen

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections to |October 14, 2026

provisional list
13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 17, 2026

October 22, 2026

15 Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;mz;r Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBI.Regn. No: |BBI/|PA-002/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

Registered Office: Kasturl Bulldings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone Mo.: +91 22 6665 4000, +91 22 6654 4000
Emall: investorrelalicnsi@bluastarindia.com; Website: www bluastarindia.com

yrd| BLUE STAR

BLUE STAR LIMITED

(CIN: L2B520MH1248PLCOOGATO)

"VIFCI

LIMITED
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: IFCI Tower, |
61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800

E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33“ AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

special Resolution:

August 13, 2031,

postal ballote-voting notice

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Redguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated Apnil 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
notifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the “"Company™) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 senlt the Postal Ballot Notice by e-mail to
only those Members, who have registered their emall addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants,

Members who have not registered their email address and in consequence could nol receive the

Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:/fweb.in.mpms.mufg.com/EmailReg/Email_Register.htm| and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password lo enable e-voting for this Poslal Ballob. In case of any gueries,
Members may write to investor helpdeski@in. mpms. mufg.com.

NOTICE

may temporarily get their email address registered with the

For IFCI Limited
(Priyanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being Septembear 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under guarterly IDCW Option of Kotak Gilt Fund

Notice ks hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'IDCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 1DCW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)
SomC Bl A EIIRCEA0R | ity 0.0458 10 11,7466
O O T SO | i Moo 97,8728 1000 1564.6762
P T | A= He 79.9714 1000 12784625

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

* Distribution of theabove IDCW is subjectto the availability and adequacy of distribufable surplus.

# Ifthe record date is not a business day, the immediataly following business day will be the racord dafe.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant to payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentioned |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any quaries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIM: UG5991 MHT199PLGOROODE (Investment Mananer for Kotak Mahindra Mutual Fund)
Blh Floor, Kofak Towers, Building Mo.21, Infinity Park, O Western Express Highway
Goregacn - Mulund Link Road, Malad {East), Mumbai - 400 087
FPhorna Number: 18003091420/ 044-40229101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting systemonly.

The remote e-voting period will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours 1ST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remole e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time, Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not ba allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Netice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer o the detailed procedure and instructions for remote e-voting provided as part
ofthe Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia, com.

The Board of Direclors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnes, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fairand transparent manner.

The resulls of the remote e-voting conducled through postal ballot aleng with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's
website at www.bluesiarindia.com and on the website of NSDL at www.evoling. nsdl.com and will

also be intimated to the Stock Exchanges where the shares of the Company are listed i.e, BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
epaper.financialexpress.com

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on ol free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
Sdi-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
- o CHENNAI/KOCHI -
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L472190L1983PLCO15266
Regd. Off: Space No. 920, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No, +31 11 45626309
Ermall Id: infoaarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANNUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an infimation about Notica of Annual Ganeral Meating
(incheding Remota E-Vialing) to be heid on Sepdember 21, 2026, The remota e-Vialing
period will commence on Friday, September 18, 2028 at (8:00 AM. and will end on
Sunday. September 20, 2026 at 05:00 PM. sesking approval of Members for the flems
mentionad in the AGM Notice dated August 26, 2026,

This Comgendum i being issued tomoddy some clauses mentioned in the AGM Naolice, in
accordance with the provisions of SEBI (LODR) Regulations, 2015, Accordingly, vide this
Cormigendum, we 'wish to inform our members that the AGM Notice, shall be read with the
zaid Corrigendunt

Diher contents of the AGM Mofice remain unchanged. This Corrigendum shali form an
imtagral part of AGM Motice and shall also be avalable on the website of the Company-at
www.aarshyam.in , websita of the stock exchange |.a. BSE Limited at www.bseindia.com
respectively,

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

Sdl-

(PERLA PAVANI)

Date; September 16, 2026 Director

Place: Mew Delhi

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of secunities as defailed below:

Folio Mo.: [1798, 6816, 6823, 54T0, 5873]

Transferor: [Shirin Pavri, Naresh Gharbara, Deepak Gharbara, Madhu

Agarwal, Tripti Sanghvi]

Transferesa: [Rajesh Kumar Gupia)

No. of Shares: [100, 800, 700, 100, 100]

Dist. Nos.: [(2958001-2956100) (4586001-4588100, 45B86201-2586700,

4586B01-458T000) (4893601-4884200, 4TA3001-4783100, 4588301-

4589400 (450670-4506800) (4713601-471.3700))

Cort, No.: [(20563) (45863, 45865-45860, 45871-45872) (48930-48044

47833, A5886) (4507T0N4T138)]

Objections, I any, may ba submitied 1o the Comparny / RTA within 15 days

from publication of this nofice

In-absence of any objechion, transfer shall be processedin favour of Rajesh

Kumar Gupta without further mtimation

RTA: [Ankit Consultancy Pvi. Lid. B0, Electronic Complex Pardeshipura

Indara, Madhya Pradesh — 452010]

DIN: 11013729

For Systematix Securities Limited
Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

ndian Oversceas Banik
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Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (10B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. NAME OF ACCOUNTS BRANCH |
1 SRS REAL INFRASTRUCTURE LIMITED |
2 [ NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 |ARJUN SETHI-HL
6 |BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE |
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI |
8 [KISAN AGRO MART PRIVATE LIMITED
9 | VIR ALLOYS & STEEL CO. PVT. LTD. ARNB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA |
11 [ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM |

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) > click on TENDERS
- ARC-Cell > Notification dated 15.09.2026 for the above NPA Loan.

I0B reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai
Date: 16/09/2026

General Manager

VEryS VENUS PIPES & TUBES LIMITED

(Corporate ldentity Number; L24311GJ2015PLC082306)
Regd. Office: Survey No. 2332 and 23411 Dhaneti BHU. Kachchh GJ 370020 IN |
Phone MNo.: +31 2836 232 183/84 | Email Id: cs@venuspipes.com

TELANGANA POWER GENERATION CORPORATION LIMITED
VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO0/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
(each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO0/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Qil (LDO) for Various Thermal Power Statlons of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

For further Details: www.tggenco.com &www.tender.telangana.gov.in

DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registersd Office: 180, Shree Ram Wikar, Mahal, Pratap Nagar, Sanganes,
Jdaipur, Regasthan - 302033
CIN: L8 20801 584 PLCO0ERES
Phone: (3322811357, E-mail: dhruvai@@dbrvacapial com - Websibe: wwwdhnavacapeal com

MOTICE TO THE MEMBERS OF EXTRA - ORDINARY GEMERAL MEETING
Wolice @ hereby given that the Exira - Oromary General Mesiing (EGM) of the Company will
e hedd on Safurday, Ooiober 10, 2026 &8 2,30 PM (I5T) through Video Conferencing (VG /
Other Audie Vidao Means [D8VM) 1o fransact the businasses as sel lorh n the Nolice of
EGM dated Seplember 11, 2028,

Electronic dispatchas of the EGM Maotice have been compleled on Saptember 16, 2026, The

Wotice: of EGM Is also avalable on the website of the BSE Limited at tenin.baainda, com)

Wotice is further given that the Companyy'is providing elecironic voling facidy 1o ihe members

o gxercise their vates on.all the resoldions set forth.in the Nolice of EGM. The company has

enpaged In vole provided by bigshare seraces lor provling e-voling tacdily. Tha nalice of the

EGM is sent anly by email to all those Members whose emal addresses are registerad with

the Compary or Dapository Parlicipanis (OF), as the case may ba. Howaver, Membars

ncluding Membars who have nol regstared thair E-mall addrasses with the Comoamy/DP
can downlcad the EGM Mofice from the Compamy’s wabsite .2 wwnw dhruvacapital.com-and
may ‘#s0 be avatable on the websie of the B3E Limited at {was bseindia.com)

The Members whose E-mail address 1= nol registenad with the CompanyDP, are requined o

write us at dhuva@dhnuvacapital com for registralion of E-mail addrass and to receive EGM

Modles and e«voling wer 1D and password by E-mail. For detadied procedure for regislering

{he E-mail address and for receipl of e-voling user 1D and passward and the manner of voling

ramodehy o e-vaoling during the EGM, the Members are requesied to refer to the EGM Notice

avadable on the aforesad websies

The Members are requesied to refer to the EGM noBice, for instructions for atbending the

EGM throwgh WO QAYM, The details of remabe a-voling are given Below:

[i} The remole evoting Wil commence on Wednesday, October 07, 2025 from 3.00 AW,
and ands.on Frday, October 09, 2026 Gl 5.00 PM. The e+veiing module shall be dizabled
for walting theresfter, and no one shall be allowsd 10 vobe: electronicelly afier Friday
October 09, 2026-(5:00 p.m.)

(i} The wotng nghts of Members shed be in proportion to e share of the paid-up share
capital of the Campany a5 on the cut-olf dale e, Saturday, Oclober 03, 2026,

fiii} Wolice of EGM has bean sent to all the members whosa names appearsd In the Regisier
of Members/Beneficial Owners as on Friday, Septemiber (4, 2028, Any person who
acuires equty shames of the Company and becomes a Member after Seplember 04,
2026, and hodding shares as on the cul-off dale ie, October 03, 2035, may obtain fhes
Lagin Q- and Fassword by sending a request &l mohan@bigshareondne, com

] Once a vole | cast by the Mamber, he shall not-be allowed io change i seheaguenty

[v] The facility of casling vote Swough e-wotng will be made avallable al the EGM and e
gligitle members aflending the EGM shat be able o cast heir vate &1 EGM via e-wofing

{vi] The Mambers who cast their vole by remote e-voling may also atlend the EGM but shall
nat be-anliied to cast thelr vole again

In caze of any queries pertaining o e-~voting, members may refer to the Freguently

Asked Questions (FADS) and evoling wser mancal for mambers avaliable 21 the downloads

section of eveling@edsfindia.com and bo Bigshare Jervices Privaie Limited af

mnvestonfibigsharesnling. com

For Dhruva Capital Servicas Limied
S

shregram Bagls

Whole-flime Diraclor

DIM: D1BB5498

Place: Uidaipur
Diate: 17-08-2026

THE MYSORE PAPER MILLS LTD.
(A Govt. of Karnataka Company)

CIN:L99999KA1936SGC000173

Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806
Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email: investor.relations@godrejcp.com

Bengaluru
Date: 16.09.2026

GODREJ
CONSUMER PRODUCTS

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC000368

| NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

| st NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
: 7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

L Date : 17.09.2026 Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

1. [Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalue.in/
The website is currently under maintenance and

is non-operational at present.

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information/ clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private

Name of Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed 'tI)'h.el}d.Corpc%rﬁte Debttor dc;est,hnotcown artmy IaDnc:) tor
uilding. The assets of the Corporate Debtor
Shareholder(s) No. No(s). _ (From - To) Shares assets are located substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 | 69189777 -69190176 | 400 atiog, e o Camaany These
holder 1 - SUNITA GUPTA 591797 741501715 = 741502114 | 400 Vehicles are located across various locations in India.
As on the publication of Form G, the possessionor the
614053 _ 1082317009 - 1082317408 | 400 actualnumberof Vehicles are not available with RP.
MARUTI SAKHARAM 0316531 | 529618 | 65550065 - 65551264 1200 5. |Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. |Quantity and value of main products/ IQutafnuty of I}/Iam prﬁgucts/sewlces ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year \?a?luéngfnﬁglnygﬁcgducts/serwces of the CD in

last financial year: NA

Number of Employees of CD
(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0

7. | Number of employees/ workmen

8. |Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|{October 3, 2026

11. | Date of issue of provisional list of October 9, 2026
prospective resolution applicants

12. | Last date for submission of objections to
provisional list

October 14, 2026

13. | Date of issue of final list of prospective | October 17, 2026

L.B.S. Marg, Vikhroli West, Mumbai
investor.helpdesk@in.mpms.mufg.com

Date: September 16, 2026
Place: Mumbai

Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,| [7;
— 400083, Tel

This notice is issued in compliance with SEBI Circular No. HO/38 16
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Company Secretary & Compliance Officer

resolution applicants

.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 22, 2026
: 8108116767 ; Email:

15.| Last date for submission of resolution plans | November 21, 2026

.|Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Brijendra Kumar Mishra
Sd/- Place: Mumbai Resolution Professional

In the matter of Securevalue India Limited
IBBI Regn. No: IBBI/IPA-002/IP-N00109/2017-2018/10257

Tejal Jariwala
AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026

(FCS 9817)

VAFCI

LIMITED

% 0 4 oé s

£A Goaireresel of inds Lnderiaking
L HHE ST A A

Registered Office: IFCI Tn::we?

61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800
E-mail:complianceoffi u:rar@ifcﬂtd.mm

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Website: www.ifciltd.com

A

b=

BLUE STAR

BLUE STAR LIMITED

(CIN: L28920MH1949PLCO0E870)
Registerad Office: Kasturi Buildings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telei:hune Hn +9 EE EEES 4l:lm} +81 EE 6654 4000

NOTICE

Notice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, If any, of the Companies Act, 2013 (the “Act”) read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 {the “Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos.14/2020 dated
April B, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate Affairs (the
“MCA Circulars"”) and any other applicable provisions, of the Act, rules, regulations, circulars and
notifications (including any statutory modification(s), clanfication(s) or re-enactment(s) thereof for
the time being in force), approval of the Members of Blue Star Limited (the "Company” ) is being
sought for the following Resolution through Postal Ballot by remote e-volting;

Special Resolution:

Website: www venuspipes.com

AND E-VOTING INFORMATION

NOTICE s hereby given thal Extraordinary General Mesting (EGM) of the Members of|
Vanus Pipes & Tubes Limited (Company), will be held on Thursday, October OB, 2026 at
0300 pm. (IST), through Video Conferencing ("WC') Other Awdio-Visual Means)
COAR, o dransact the businesses as salout In the nedice for EDGM in complance with |
all the applicable provisians of the Companies Act, 2013 read with various circulars issted |
by the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of Indial
1SEBI Circufarz) and rules made thereander. Members will be abla o atiend tha EGM|
through WVCIOAVM only. Members participating through VCAOAVM facility shall bei
reckoned for the purpose of qguonim under section 103 of the Companies Act. 2013

The Motice of the EGM has been senl through stedtronic mode to members on 16th|
Seplember, 2026, to those whose e-mall addresses are registered with the RTA or|
Company of made available to the Deposidones. The requirement of sanding physical|
copies has been dispensad with vide MCA Circulars and SEB| Circulars. Motice ofthe EGM |
i5 ‘available gn the website of the Company at wwwvenuspipes.com and alsa on the|
wabsites of the stock exchanges i.e. BSE Limited and National Stock Exchange of India
Limifed at www bseindia com and www.nseindia.com respectively and also on the website |
of Khntech wiz. hitps:itwaw kiintech.com. '

Remote E-voting and Voting during EOGM:

Purzizant 1o Seclion 108 of the Companies Act, 2013 and Rubes framed thereunder,-as|
amended from time to time and Regulation 44 of the SEBI (Listing Obligations and |

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33" Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video
Conference (VC)/ Other Audio-Visual Means (OAVM).

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

33 AGM, for members to vote electronically.

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33" AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33° AGM has been sent earlier, in terms of the provisions

of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

www.evotingindia.com
g For IFCI Limited

Date: September 17, 2026 (Priyanka Sharma)

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to
August 13,2031.

The Company has on Wednesday, September 16, 2026 sent the Postal Ballot Notice by e-mail to
only those Members, who have registered their emall addresses with the Company s Registrar &
Share Transfer Agent (RTA)VDepository Participants.

Members who have not registered their email address and in consequence could not receive the
postal balloVe-voling notice may temporarily get their email address regisltered with the
Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:/iweb.in.mpms.mufg.com/EmailReg/Email_Registerhiml and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voting along with
the User ID and the Password to enable e-voting for this Postal Ballot. In case of any queries,
Members may write to investor. helpdesk@in.mpms. mufg.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voting process. Accordingly, in compliance with Section 108 and 110 of the Actread with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company Is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal baliot forms and pre-paid

Disciosure Requiremenis) Reguiations, 2015, the Members are provided with the facility fo
cast their voles on the resolution(s) set forth in the Nofice of the EGM using efectronic)
voting system from & place ofher than the venue of the EGM (remote e-voling'), and &-|
woting during the EGM [‘e-voling”) assisted by Kfin Technologies Limited (Kfintech). |
Detalled procedure for remotee-voding [ e-vobing is provided in notice of EGM

The Company has fixed Thursday, October 01, 2026 as the cut-off date for ascertaining the |
names of the shareholders holding shares either in physical form or in dematerialized form., |
who will be entitied to cast their votes: elecironically in respect of businesses io be|
transacted as per the Notice of EGM and to attend the EGM

The vatng rights of Members shall be in proportion to the equity shares held by them in the |
paid-up equity share capital of the Company as on Thursday, October 01, 2026 ("cut-off|
data’),

The rermate e-voting perod commences on Sunday, Ocloberd, 2026 atS:00a.m (ST and|
ends on Wednesday, October 7, 2026, at 5:00 p.m. (15T). During this periad, Members may
casl thelr vate slactronically. The remote a-voling shall be disabled by Kfintach thereafler, |
The vating rights will be on the basis of shareholding as on the cut-off date, i.e. Thursday,
October 01, 2026. Any person who's 8 member of the Company as on the cuf-off date is|
efigible to cast vote on &l the resclution(s) set forth in the Motice of EGM using remaote - |
voting or E-vating at the EGM

Cnga the vobe on a resolufion(s) is cast by the membaer, the member shall not be allowad to
change it subsequently

The faclity for voting through E-voling shall also be made available at the EGM and|
members who have not cast thelr vole by remale e-voling shall be abde {o exercise their|
right at the EGM. The Members who have cast thelr vole by remole e-valing prior to the}
EGM may also attend the EGM but shall nat be entiled to cast fheir vote again

Any person. who acquires shares of the Company and becomes 3 member of the!
Company after the Motice has been sent electronically by the Company and holds shares |
a5 on the Cut-off date, may cas! their vates by following the instructions and process of e-|
voting &s provided in the Noles 1o the Notice of the EGIM

Tha Company has appointed Mr. Piyvish Babubhai Prajapati (Mambership No. FC5 12711 '
and CP Mo. 18332) from Mis Piyush Prajapall & Associates, Practicing Cempany
Secrefanes as a dcrutinizer as to scrufinize the remote e<veding prior to the EGM and &- |
vofing process cunng the EGM ina fair and fransparent manner.

In case of any querias parlainmg 10 e-vabing Shareholders may refer 1o the FAGS for
Members: and e-voting user manual avallable al the download section of|
hitps.iwww.avoting kfintech.com or call on folifree no.. 1800-309-4001 or emai af
anwand.nsi@xfntach.com.

Motics of the EGM 5 avaitable on the website of the Company at www.venuspipes.com and |
alsoon the websites of the stock exchanges| e B5E Limited and Nationaf Stock Exchange |
ol indla Limited at www.bsesndia.com and www.nseindia.com respectively and also on the |
wibsite of Kfintach viz. htips:fwww kfintech.com '

For VENUS PIPES & TUBES LIMITED |
Sdi-

Pavan Kumar Jain |
Company Secratary
(Membership No.: AGGT52)

Date: September 16, 2026
Place: Dhaneil

Place: Mew Delhi

Company Secretary & Compliance Officer

NOTICE

Distribution of Income Distribution cum Capital Withdrawal (*IDCW®) under quarterly IDCW Option of Kolak Gilt Fund
and IDCW Option of Kotak Ultra Short to Short Term Fund

Motice 15 heraby given that Kotak Mahindra Trustee Company Limited; the Trustess to Kotak Mahindra Mutwal Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {IDCW') subject to the availability and adequacy of
distributable surpius and NAY growth, in accordance with the Schema Information Document of the foliowing schema's
with record date being September 21, 2026*#:

Scheme Name IDCW Quantum of IDCW Face Value MAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)
ffl'ﬁf:f ;IL;T ProvidentFund | o artarly 0.0458 10 11.7466
o L 6 SRR PP | A b 97.8728 1000 1564 6762
ﬁfrﬁadk_”égglj’;:’; ;:JI _SPEE',I.IM Ad — Hoe 79.9714 1000 12784625

* Distribution of the above IDEW s subject to the availability and adeguacy of distributable surpius

# It the record date s not a business day. the immediately following business day will be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy.

Pursuanl to payment of IDCW, the NAVs of the IDCW Oplion of the Scheme would fall to the extent of payout and slatulory
levy ifany.

All Unit Holders / Bengficial Cwners of the above mentioned IDCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on Saptember 21, 2026, will be eligible
to receive the [DEW.

For Kotak Mahindra Asset Managemen! Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Sd/-
Authorised Signatory

Mumbai
september 16, 2026

Any queries [ claribcations an this regard may be addréssed o:
Kotak Mahindra Asset Management Company Limited
CIN: LUESS8TMH 954 PLOOB000S { Invastimant Manager for Kotak Mahindra Mutual Fund)
Bth Floos, Kolzk Towers, By |I-:|.m:| Mo 21, Infindty Pask, O Wastern Exprass Highway,
Goregaon - Mulund Link Road, Malad (East). Mumbai - 400 097,
Phone Number, 18003091450 ¢ 044-40223101 « Email: mutuak@kotak.com » Website; waw kotakmf.com

Mutual Fund investments are subject to market risks, read all schame related documents carefully.

ahathat | 1]

business envelope will not be sent to the Members for this Postal Ballot and Members are
requested to communicate their assent or dissent through the remote e-voting system anly.

The remote e-voling period will commence on Thursday, September 17, 2026 {09:00 hours 15T)
and will end on Friday, October 16, 2026 (17:00 hours IST). During this period the Members of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remote e-voting module shall
be disabled by NSDL for voting thereafter and the voling shall not be allowed beyond the said date
and time. Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning voting rights, should treat this Notice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voting provided as pan
of the Postal Ballot Notice which is available on the Company’s website at www bluestarindia.com
and on the website of NSDL at www.evoting, nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed i.e. BSE Limited at www.bseindia.com and MNational
Stock Exchange of India Lid at www.nseindia.com.

The Board of Directors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A4302% and CP
Mo, 24580) of MMJB & Associates LLP, Company Secretanes, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fair and transparent manner,

The results of the remote e-voling conducted through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said resulls along with the Scrutinizer's Report will be available on the Company's
website at www.bluestarindia.com and on the website of NSDL at www evoting.nsdl.com and will
also be intimated to the Stock Exchanges where the shares of the Company are listed i,e. BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in
accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office.

The last date specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download section of

www.evoting.nsdl.com or call on toll free no.; 022 - 4886 7000 or send an email request to

Ms Pallavi Mhatre, Senior Manager - NSDL at evotingi@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot Ne- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,

For Blue Star Limited

Sdi-

Rajesh Parte

Company Secretary & Compliance Officer

Date: September 17, 2026
Membership No.: A10700

Place: Mumbai

Kolkata R r S




THURSDAY, SEPTEMBER 17, 2026

‘ FINANCIAL EXPRESS

AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L472190L1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No, +81 11 45626509
Email Id: infoi@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANNUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had previously given an infimation about Mobce of Annual General Meatng
fincluding Remote E-Vieting) to be held on September 21, 2026, The remote e-Vobing
penod will commence on Frday, September 18, 2026 at G300 AN, and wil end on
sunday, September £0, 2026 at G5:00 P.M. seeking spproval of Members for the. items
mentioned in the AGM Mobice dated August 28, 2026,

Thia Corrigendum is being issued to modify some claeses mantioned in the AGM Nofice, in
accordance with the provisions of SEBI (LODR) Regulations, 2015, Accordingly, vide-this
Corrigendum, we wish ta inform our members that the AGRM Motice, shall be read with the
said Comgendum.

Other conlents of the AGM Nolice remain unchanged. This Corrigendum shall form an

integral parl of AGM MNaoboe and shall also be available on the websde of the Company at

www. aarshyam.in . website of the stock exchange {2, BSE Limited at www.bssndia.com
respachively,

By Order of the Board of Directors

For AAR SHYAM INDLA INVESTMENT COMPANY LIMITED

Sdi-

(PERLA PAVANI])

Director

DIN: 11013729

Date: September 16, 2026
Place: Mew Dalhl

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of securities as detailed below:

Folio No.: [1T98, 6818, 6823, 5470, 5877]
Transferor: [Shirin Pavrl, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transferes: [Rajesh Kumar Guplal
No. of Shares: [100, 800, 700, 100, 100]
Dist. MNos.: [(2058001-2056100) (4586001-4586100, 45868201-4586700,
4586801-4587000) (4893601-4894200, 4793001-4783100, 4588301-
4589400) (45068T0-4508800) (4713801-4713700)]
Cart. No.: [(29563) (45863, 45865-45889, 45871-45872) (40839-48044,
47933, 45896) (45070)K47130))
Objecbons, il any, may be submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absence of any objection, Iransfer shall bé processedin favour of Rajesh
Kumar Gupta without further inbmalion.
RTA: [Ankit Consultancy Pvi. Lid. 60, Electronic Complex Pardeshipura
Indore, Madhya Pradesh - 452010]

For Systematiz Securities Limited
Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

Iindian Overseas Bank
TR T BT TTey TP Soeadll jatogaie: 18 gries Wk

Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EOI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 |BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 | VIR ALLOYS & STEEL CO. PVT. LTD. ARMB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell > Notification dated 15.09.2026 for the above NPA Loan.

I0B reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEruS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office: Survey No. 23312 and 2341 Dhanetl BHUJ Kachehh GJ 370020 IN
Phone Mo.: +91 2836 232 183/84 | Email Id: ca@venuspipes.com
Wabsite: www.venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is hereby given that Extraordinary General Meeding (EGM) of the Members of
Wenus Pipes & Tubes Limied (Company}, will be held on Thursday, Oclober 08, 2026 &
0300 pm. (5T}, through Video Conferencing ("WC7) Other Audio-Visual Means
[“CHVM™), Lo transact the businesses as saf oul i the notice for EOGM in compliance with
all the applicable provizions of the Companies Act, 2013 read with various circulars issued
by the Ministry of Corporate Affairs (MCA} and Securities and Exchange Board of India
[SEB Circulsrs) and rules made thereundsr. Members will be able to altend the EGM
through VC/OAYM only. Members paricipating through VC/OAVM facility shall be
reckoned for the purpose of quorum under section 103 of the Companies Act, 2013
The Modice of the EGM has been sent through elecironiz mode to members on 16ih
September, 2026, to those whose e-mail addresses are registered with the RTA or
Company or made available 1o the Depositonies. The requirement of sending physical
copies has been dispensed with vide MCA Circulars and SEBI Circulars. Notice of the EGM
i available on the website of tha Company at www venuspipas.com and also on the
websiies of tha stock exchangesie. BSE Limited and Nafional Stock Exchange of India
Lirmited ai wwow. besindia.com snd werw. nsaindia.com respectively and also on the webssde
of Kfintech wiz. hitps:/fwww. kfintech com
Remota E-voting and Voting during EOGM:

Pursuant to Section 104 of the Companies Act, 2013 and Rules framed theraunder, a3
ameanded from fime to time and Reguiation 44 of the SEBI (Listing Obligations and
Desclosure Requirements) Regulations, 2015, the Members are provided with the facility to
cast their vohes on the resolutionds) set forth in the Notice of tha EGM using alactronic
voling system from a place other than the venue of the EGM (remcie e-voling'}, and e-
voting during the EGM ("e-voling’) assisted by Kfin Technologies Limited {Kfintech),
Defaited procedurs for remate e-vating /&-violing 1 provided in notice of EGM

The Company has fed Tharsday, Ociober 013026 a5 the cut-off date for ascertaming the
names of the shareholders holding shares sither in physical formior in dematerislized form,
who will be entiled to cast their voles electromcally i respect of businesses to be
transacted as par the Nolice of EGM and 1o altend the EGM

Thee voting righfs of Members shall be in proportion 1o the equity shares held by themin the
paid-up equily share capital of the Company &3 on Thursday, October 01, 2026 |“out-off
date’)

The remote e-voling period commences on-Sunday, October 4, 2026 at 3:00 &.m. (1ST) and
ends on Wednesday, October v, 2026, 81 5:00 p.m. {15T). During ihis period, Members may
cast theirvote elecironically. The remaote e-voting shall be disabled by Kfintech thereafter,
The voting rights will be on the basis of shareholding as on tha cut-off date, Le. Thursday,
October 01, 2026. Any person who's 3 member of the Company as on the cut-off dale is
eligibie to cast vobe on a8 the resolution(s) set forh in the Motice of EGM using remaote e-
valing or E-voding at the EGM

Once the vote on a resolufionis) is cast by the member, the member shall not be allowed fo
change i subsequendly

The facility far voting through E-voling shall also ba made available at the EGM and
members who have nof cast their vole by remote e-voling shall be able to exarcize their
right at the EGM. The Members who have cast their vote by remole e-voling prior ko the
EGMmay also atiend the EGM but shait not be entitied to cast their vote again.

Any person, whoe acquires shares of the Company and becomes a member of the
Company after the Nolice has baen sent electronically by the Company and holds shares
as on the Cut-off date, may cast their votes by following the instructions and process of e-
voling as provided in the Notes to the Mofice of the EGM,

Thee Company has appointed Mr. Piyush Babubhai Prajapati (Membership Mo. FCS 12711
and CP Mo. 18332} from M's Piyush Prajapati & Associates, Practicng Company
Secrelanes as a Scrubinizer as o scrutinize the remole e-voting prior to the EGM and e-
voling process during the EGMin a fair and transparent manner

In caze of any queries partaining to e-vwoling Shareholders may refer tothe FALQS for
Members and e-voting user manual available at the download section of
https:{hww.evoling kfintech com o call on follree no. 1800-308-4001 or email at
ginward. ris@@xfintech.com

Motice of the EGM is available on the website of the Company at www.venuspipes.com and
als0 on the websites of the stock exchanges i.e. BSE Limited and National Stock Exchange
af India Limited at www. bseindia, com and www.nssndia.com respectively and also on the
website of Kimtech viz, hitps:fwww. kfintech.com,

For VENUS PIPES & TUBES LIMITED
Sdl-

Pavan Kumar Jain

Company Secretary

(Membership Mo ABETSZ)

Date; Sepiember 16, 2026
Flace: Dhaneti

TELANGANA POWER GENERATION CORPORATION LIMITED

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO0/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No. : 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered OMfice; 180, Shres Bam Vikar, Mahal, Pralag Nagar, Sanganer
Jaipur, Rajasthan - 02033
CiR LET120RJ1 284 PLCODESS3
Phone: 13323811557, E-mail; dhnagidhnivacapial com | Website: wawdhnivacapital com

NOTICE TO THE MEMBERS OF EXTRA - DRDINARY GENERAL MEETING
Notice is hemaby given that the Exfra - Cedinary General Mesting ([EGM) of the Gompany will
b hekd on Saturday, October 10,2026 at 2.30 PM (IST) firough Vides Conferencing (WG) |
Ciher Audio Video Means (DAVM] to fransaci the businesses as set fordh in ihe Notice of
EGM dated Sepiember 11, 2026
Ebectranic dispatchas of the EGM Notice have been complefed on Sepiember 16, 2026, Tha
Nolice of EGM is alzo availabla on the website of the BSE Limited at [www.bseinda. com].
Nofice s furiher given fhat e Company = providing elacironic voling facility to the members
Io exercise their voles on 2l e resolutions sat forth In the Mofice of EGM, The company has
enganged in vole provided by bigehare sarvices Tor provding e-voling facility, The notice of tha
EGM i sanl anly by emad (0 all hose Mambers whose email addresses are regislerad. with
the Company of Depository Participanis (DP), &5 the case may be, However, Members
incluging Members who have nod regisiered their E-mail addresses with the Company/DP
can dowrcad the EGM Mobce from the Compary™s wabshe e, waw dhruvacapital com and
may atso be availlable on the websita of ke BSE Limiled &t (vaw bsaindia com)

The Members whose E-mail address & nod registerad with the Company/DP, -are requirad o

wile u5 at dhuva@dhruvacapital.com fior registration of E-mail address and to recene EGM

Notice and e-voling usar 1D and password by E-mail. For delzled procadure for registaring

thie E-mal addrass and far recaipt of a-voling user ID and passwond and ke manner of voling

remotedy or e=-vofing dizing the EGM, the Members are requeshted to refer to- the EGM Nobice

avelable on the aforesaid: websites.

The Members ara requested fo rafer 10 the EGM notice, for inslructions for attending the

EGM theough VT ¢ CAVRL Thie detailz of remobe e-voling are @ven b

it The remole e-voling will commence on Wednesday, Detober OF, 2026 from 500 A M,
and erds on Friday, Colcber 08, 2026 81 5.00 FM, The e-vating module shall be dsabled
far valing thereafiar, and no one shall be allowed 1o vole electronically after Friday
Cciobar 09, 2026 (3300 pm.)

fiiy The voting rights -of Members shall be in proportian bo. their share of the paid-up share
capital of the Company as on the cut-off date i.e. Saburday, October 03, 2026

() Molice ol EGM has baen sand 1o all the members whose names appearad in the Regsler
of MembersiBeneficial Ceiners 85 on Friday, September 04, 2026; Any person who
scquires equity shares of the Company and becomas a Member afier Septerber 04
2026, and holding shares as on the cut-off date . Oclober 03, 2026, may oblain fhe
Lagin 10 and Passwoed by sending & request &l mohan@BEhigshareonline com;

(iv} Oncea vobe i5.cast by the Membes, he shall nol be allowed to change it subsequently

vl The facility of casbng vofe thmugh e-viling will be:made avalatle al tha EGM and fha
eligitla. mambers attanding 1he EGM shall be able o cast hair vole al EGM va a-voding,

(¥} The Members who cast ther voba by remobe e-voling may also atiend the EGM but shal
net b2 enliled o casl thair vole again.

I case of any guanes pertaining o awating, membars may fefar o the Freguently

Asked Cueslions (FAQS) and e-voling user manual for mambers avallable al ihe downloads

section of evoling@edslindia.com and to Bigshare Services Private Limited. af

investorfibipsharsanling.com

For Dhrova Cagital Serices Limfed
E,j.'.

Shreeram Bagla

@@.ni THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE

Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026

(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

® GODREJ
B CONSUMER PRODUCTS

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806
Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2.|Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalue.in/
The website is currently under maintenance and

is non-operational at present.

Name of I Folio Certificate Distinctive Nos. | No.of 4. | Details of place where majority of fixed ghgfd_Corp%rﬁte Debttor d?e?hnotcown argy IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) No. No(s). (From - To) Shares SeS e oGS substantially comprise transportation vehicles
- 1 numbering approximately 2,397, as per the
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possession or the
: 614053 1082317009 - 1082317408 | 400 actualnumber of Vehicles are not available with RP.
MARUTI SAKHARAM 0316531 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutzalfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661 | 1200 services sold in the last financial year | 3. of Miain products/services of the CD in

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information/ clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/I/1102/2025 dated December 24, 2025.

For Godrej Consumer Products Limited
Sd/-

Tejal Jariwala

Company Secretary & Compliance Officer
(FCS 9817)

Date: September 16, 2026
Place: Mumbai

last financial year: NA

7. | Number of employees/ workmen Number of Em_lplo ees of CD
(as on ICD- DT. 16.06.2026) : 1206

Number of Workmen of CD: 0

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Information can be requested at:
svilcirp@gmail.com

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

October 9, 2026

12. | Last date for submission of objections to |October 14, 2026
provisional list

13. | Date of issue of final list of prospective |October 17, 2026

resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 22, 2026

15.| Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
Date: September 17, 2026 sd/- Brijendra Kumar Mishra
Place: Mumbai Resolution Professional

In the matter of Securevalue India Limited
IBBI Regn. No: IBBI/IPA-002/IP-N00109/2017-2018/10257
AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026

A

K

BLUE STAR

BLUE STAR LIMITED

(CIN: L2B320MH1940PLCDOERTT)
Registered Office: Kasturi Buildings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone No.: +81 22 6665 4000, 491 22 6654 4000
Email: investorrelations@bluestarindia.com; Website: www.bluestarindia.com

Place:; Lidaipur Vinala-tirme Direclor

Date: 17-08-202 OIM: 078954499

4 N Registered Office: IFCI T::we_r:.-
y 61 Nehru Place, New Delhi 110019

LIMITED

o UG o e

i Gowarreeant of incia Lindamaking)
LT TR TRET )

Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Tel: 51-(011)- 4173 2000 / 41792800
E-mail:complianceafficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24, 2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33 AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33 AGM has been sent earlier, in terms of the provisions

of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifcilid.com

Special Resolution:

August 13, 2031.

MNotice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act”) read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “"Rules”), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “Listing Regulations™), read with General Circular Nos.14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate Affairs (the
“MCA Circulars”)and any other applicable provisions, of the Act, rules, regulations, circulars and
notificafions (including any statutory medification(s), clarification(s) or re-enactment(s) thereof for
the time being in force), approval of the Members of Blue Star Limited (the “Company”) is being
sought for the following Resolution through Postal Ballot by remole e-voting:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to

The Company has on Wednesday, September 16, 2026 sent the Postal Ballot Notice by e-mail to
only those Members, who have registered their email addresses with the Company s Reqgistrar &
Share Transfer Agent (RTA)/Depository Participants.,

Members who have not registered their email address and in consequence could not receive the
postal ballot'e-voling notice may temporanly get their email address registered with the
Company's RTA, MUFG Intime India Private Limited {formerly Link Intime India Private Limited),
by clicking the link: hitpsifweb.in.mpms.mufg.com/EmailReg/Email_Register.html and by

NOTICE

following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voting along with
the User ID and the Password to enable e-voting for this Postal Ballot. In case of any gueries,

For IFCI Limited
(Priyanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Short to Shord Term Fund

with racord date being September 21, 2026° 4

| Quantum of IDCW |

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under quarterly IDCW Option of Kotak Gilt Fund

Notice is heraby given that Kotak Mahindra Trustee Compary Limitad; the Trustess to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal (' [DEW') subject to the availabitity and adequacy of
distributable surplus and NAV growth, in accordance with the Scheme Information Document of the following schemea’s

Face Value

Scheme Name IDCW MAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

::nD;HTkrtu};[FF’Il;T Provident Fund Quartarly o i fiiee

A St or TN | e 97 6728 1000 1564 6762

g SrEREOR | e Hoo 79.9714 1000 12784625

levyifany.

to recelva the IDCW

Mumbai
September 16, 2026

*Distribution of the above 1DCW is subject to the availability and adequacy of distributable surplus,

# l1the record dateds ot a business day, the immediately following business day Wwill be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Lewy.

Pursuant to payment of IDCW, the NAVS of the IDCW Option of the Scheme would fall to the extent of payoul and statutory

All Unit Holders ¢ Benafictal Owners of the above mantionad |DCW Options of the scheme, whose names appear in tha
records of the Reglstrar, Computer Aga Management Services Ltd. / Depositories as on September 21, 2026, will be aligible

For Kotak Mahindra Asset Management Company Limited
Investment Manager — Kotak Mahindra Mutual Fund

Any queries / clarifications inthis regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIN: U65991 MH19%4 PLCOE00SE (Investment Manaper for Kotak Mahindra Mutual Fund)
oth Floor, Kotak Towars, Bullding No.21, Infinity Park, Off: Wastarn Express Highway,
Goregaon - Mulund Link Road, Malad (East), Mumbal - 400 097,
Phana MumbBar: 180030914490 / 044-40320101 = Emall: muluglEkotak com = Wabhsite: waw kotakml, com

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

epaper.financialexpress.com

Members may write to investor.helpdesk@in. mpms.mufg.com.

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accordingly, in compliance with Section 108 and 110 of the Act read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of Nalional Securities Depository Limited
(“NSDL") for providing remote e-voting facility to the Members to casl their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested to communicate their assent or dissent through the remote e-voting system only.

The remote e-voling period will commence on Thursday, September 17, 2026 (0900 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours IST), During this period the Members of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remote e-voting module shall
be disabled by NSDL for voling thereafler and the voting shall not be allowed beyond the said date
and time. Once the vole on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who Is not a Member as on the cut-off
date for reckoning voting rights, should treat this Notice for information purpose only.

The voting rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedura and instructions for remote e-voting provided as part
of the Postal Ballot Notice which is available on the Company's website at www. bluestarindia.com
and on the website of NSDL at www.evoling.nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed i.e. BSE Limilad al www.bseindia.com and National
Stock Exchange of India Ltd at www.nseindia.com.

The Board of Directors of the Company have appointed Ms Deepti Kulkami (Membership No.
A34T33 and CP No. 22502) or failing her Mr Omkar Dindorkar iMembership No. A4302% and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretaries, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fair and transparent manner.

The results of the remote e-voting conducted through postal ballot along with Scrutinizer's Repaort
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The sald results along with the Scrutinizer's Report will be available on the Company's
website at www. bluestarindia.com and on the website of NSDL at www.evoting. nsdl.com and will
also be intimated to the Stock Exchanges where the shares of the Company are listed i.e. BSE

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office.

The last date specified by the Company for remote e-voting shall be the date on which the
resolution shall be deemed to have been passed, if approved by the reguisite majority.

In case of any gqueries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download section of

Sd/- www,evoting.nsdl.com or call on toll free no.; 022 - 4886 7000 or send an email request to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051.
For Blue Star Limited
Sd/-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
T OCRIIOW
T L~ e =
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TELANGANA POWER GENERATION CORPORATION LIMITED

AAR SHYAM INDIA INVESTMENT COMPANY LIMITED

CIN: L47219DL1983PLCO15266
Regd. Off: Space No. 320, Kirti Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +81 11 45626808
Email Id: info@aarshyam.in, Website: www.aarshyam.in ,

CORRIGENDUM TO THE NOTICE OF THE ANMUAL GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

The Company had praviously given an intimation about Notice of Annizal General Magting
{including Remata E-Vieting) to be held on September 21, 2025, Tha remote e-Voting
period will commence on Friday, Seplember 18, 2026 at 0500 AM. and will and on
Sunday, Saptamber 20, 2026 at 05:00 PM. seeking approval of Members for the items
mentioned in the AGM MNatice dated August 26, 2026,

This Carrigendum is being issued to modify some dauses menfioned inthe AGM Nafics, in
accordanca with the provigions of SEBI {LODR) Regulations, 2015, Accordingly, vide this
Caorrigendum, wa wish bo inform our reembars that the AGR Notice, shall be raad with the
said Corrigandum,

Oiher contents of the AGM Motice remain unchanged. This Comigendum shall form an
integral part of AGM Motice and shall also be available on the websie of the Company ai
whndlaarshyamin , websie of the stock exchange i.e. BSE Limited at weow bsaindia.com
respectively.

By Order of the Board of Directors

For AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
Sdi-

(PERLA PAVANI])
Director

DIN: 11013729|

PUBLIC NOTICE

Motice is hereby given that the Company has received an application
for transfer of sacurities as detailed balow:

Folio Mo.: [1798, 6816, 6823, 5470, 5873]
Transferor: [Shirin Pawr, Naresh Gharbara, Deepak Gharbara, Madhu
Agarwal, Tripti Sanghwi]
Transfaree: [Rajesh Kumar Guptal
Mo. of Shares: [100, B0O, 700, 100, 100]
Dist. Nos.: [[Z956001-2956100) (4586001-4586100, 4586201-4586700,
45B6B01-4587000) (4B93601-4894200, 4793001-4783100, 4589301-
4582400) (450670-4506800) (4T13601-4713700))
Cert. MNo.: [(29563) (45863, 45865-45860, 45871-45872) (480939-48044,
47933, 45896) (450TOK4T7139)|
Objectons, il any, may ba submitted 1o the Company / RTA within 15 days
from publication of this notice.
In absance of any objection, transfer shall be processedin favour of Rajesh
Kumar Gupla withoul further intimakion
RTA: [Ankil Consultancy Pyl Lid. 60, Electranic Complax Pardashipura
Indare, Madhya Pradesh - 452010]

Date: September 16, 2026
Place: New Delhi

For Systematix Securities Limited

Sdl-

Rajesh Kumar Inani

Director

Place: Chittorgarh DIN: - 00410591

s Sas

A iurgian Overseas Bank
i

T T HET W Sood propee te o with
Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EQI) from ARCs and Permitted
Transferees for the proposed transfer of NPA loan Exposures in respect of the following
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of
FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without

recourse” basis:

S. No. | NAME OF ACCOUNTS BRANCH
1 | SRS REAL INFRASTRUCTURE LIMITED
2 | NIRBHAI TEXTILES PVT LTD
3 | SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH
4 | SCASA ORGANICS PRIVATE LIMITED
5 | ARJUN SETHI-HL
6 | BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE
7 | JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI
8 | KISAN AGRO MART PRIVATE LIMITED
9 | VIR ALLOYS & STEEL CO. PVT. LTD. ARMB MUMBAI
10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA
11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM

Interested eligible bidders are requested to intimate their willingness to participate in the
e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id
saletoarc@iob.bank.in on or before 21.09.2026

For further details please visit our Bank’s website (www.iob.bank.in) - click on TENDERS
- ARC-Cell - Notification dated 15.09.2026 for the above NPA Loan.

IOB reserves the right to cancel or modify the process and amend any of the terms of
the notification at any stage and the same will not necessarily be carried out through
advertisement but will be notified directly on the Bank’s website.

Place: Chennai

Date: 16/09/2026 General Manager

VEGUS VENUS PIPES & TUBES LIMITED

(Corporate Identity Number: L24311GJ2015PLC082306)
Regd. Office; Survey No. 233/2 and 2341 Dhanet BHU Kachchh GJ 370020 IN
Phone No.: +91 2836 232 183/84 | Email Id: ca@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING

AND E-VOTING INFORMATION

NOTICE is heraby given that Extraordinary General Meating (EGM) of tha Members of
Venus Pipes & Tubes Limitad (Company), will ba held on Thursday, October 08, 2026 at
03200 pom. (IST), through Video Conferencimg (WG Other Audio-Visual Means
("ORVMY), to transact the businesses as set aut i the notics for EOGM in compliance with
all the applicable provisons of the Companies Act, 2013 read with various circulars issued
by tha Ministry of Corparate Affairs (MCA] and Securilies and Exchange Boasd of India
(SEBI Circwlare) and rules made thereunder, Members will be able fo aftend the EGM
theough VCIOSYM only. Members paricipaling through VCAOAVM facility shall be
reckoned forthe purpose of guorumunder section 103 of the CompaniesAd, 2013.

The Nofice of the EGM has been sant through electronic mode to membars on 16th
Saptember, 2026, to those whose e-mail addresses are registered with the KTA or
Company or made available to the Depositories. The requirement of sending physical
copies has been dispensed with wde MCA Circulars and SEBI Circulars. Notice of the EGM
is availabie on the websile of the Company al www.venuspipes.com and also on the
websites of the slock exchanges 8, BSE Limited and National Stock Exchange of India
Lirmited ai weow beeindia, corm and www nseindia.corm respectiely and also on the website
of Kfintech viz. hitps: v kfintech com.

Remote E-voting and Voting during EOGM:

Pursuant to-Section 108 of the Companies Adf, 2013 and Rules framed thereunder, a3
amended from time to Bme and Regulaiion 44 of the SEBI [Lisling Obligafions and
Désciosure Requirements) Regulations, 2015, the Members are provided with the facility 1o
cast their voles on the resolulion(s) set forh in the Notice of the EGM using elecironic
voling systam from a place other than the venue of the EGM [remote e-woling), and a-
voling during the EGM ("e-voting”) assisted by Kiin Techrologies Limited (Kintach).
Detailed procedure for remaobe a-voting / @-voling is provided in notice of EGM.

The Company has fixed Thursday, Oclober 01, 2026 as the cul-off date for ascerlaining the
names of the sharehalders holding shares aithar in physical form or in dermatarialized form,
who will be enfitted to cast their voles electronically in respect of businesses to be
transacted a3 perthe Nofice of2GM and toatiend the EGM

The vating rights of Members shall be in proportion 1o the equity sharas hedd by them in the
paid-up equity share capital of the Company as on Thursday, Oclober 01, 2026 {cut-off
date™),

The remote e-valing period commences on Sunday, October 4, 2026 &t 8:00 a.m, (I5T) and
ands on Wednasday, October 7, 2026, at 5:00 p.m. {15T), During this penod, Members may
cast thairvoie elecironically. The remobe e-voting shall be disabled by Kfintech thereaftar,
The voling rights will be on the basis of sharehalding as on the cut-off date, |.e. Thursday,
Delober 01, 2026, Any parson who's a member of the Company as on the cul-off date is
gligibie to cast vote on all the resolution(s) set forth in the MNotica of EGM uging ramate a-
woting or E-vaiing at the EGM

Onee the vote on a resolution(s) is cast by the member, the member shall not be allowed 1o
change il subsaquently

The facility for vofing through E-vobing shall also be made avaiable at the EGM and
members who have nol casl their vole by remaote e-voting shall be able o exarcise thalr
right at the EGM. The Members who have cast their vote by remole e-voling price bo the
EGMmay also attend the EGM bt shall nat be entitied to cast thedr vote again,

Any person, who acquires shares of the Company and bacomes a member of the
Company after the Nolica has been sent alectronically by the Company and halds shares
as on the Cul-off date, may cast their volas by following the instructions and process of a-
woting as provided in the Motas to the Nofice ofthe EGM.

The Company has appointed Mr. Pryush Babubhai Prajapati (Membership No, FCS 12711
and CP Mo, 18332} from Ms Piyush Prajapall & Associales, Praclicng Company
Sacratanies as a Scrubinger as o scrutinize the remode e-vating prior ko the EGM and a-
voling process during the EGMin a fair and fransparent manner.

In case of any queries peraining ko e-voling Sharehoddars may refer 1o the FAQS for
Members and e-woling user manual availabla at the download section of
htfpsidivany evoling kfintech.com or call on follfree no. 1800-328-4001 or email at
ginward.risf@#fintech com

Motice of the EGM is available an the wabsite of the Company at www venuspipas.com and
alsoon the wabsites of the stock exchangas i.a. B5E Limited and National Stock Exchange
of India Limited at wanw. bsaindia.com and wew.nseindia, com respeciively and aizo on the
website of Kfintech viz. https:ihwww.kfintech.com,

Far VENUS PIPES & TUBES LIMITED
Sdi-

Pavan Kumar Jain

Company Secretany

(Membership Mo, AB6T52)

Date: Seplembsar 16, 20286
Place: Dharnet

VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.

T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO0/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.

T.No.e-08/SE/HPC&HP/LJHES/TGGENCO0/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

—

For further Details: www.tggenco.com &www.tender.telangana.gov.in
DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED

Registered Office: 180, Shrea Ham Vikar Mahal, Praleg Kagar. Sanganar
Jaipur, Rajasthan - 302033
CENE LB 20RJ1 084 PLCODESAS
Phone: 033228411347, E-mall: dbnvafidbnovacapial com ; Website: wawdhruvacapilal com

NOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING

Mofice is heseby givan that the Extra - Ordinary General Mesting [EGM) of the Company will
ba held on Saturday, Ochober 10, 2026 a1 230 PM (IST) troagh Vides Gonfarsncing (W3
Ciher Audio Video Means (OAVE] to transact ihe businesses as sat fordh in the Mobice of
EGM cated Seplembar 11, 2026

Elecirarmic dispatches af the EGM Nolice have been complsted on Sepiermber 16, 2026, The
Notica of EGM Is also available an the website of the BSE Limiled al {waw bseinda com)
Nodice s furiher given that e Company 5 providing edeciroric voling facility to the members
to exerciza their vaotes on-all the resolutionz sat forth in the Nolice of EGM. The company Fas
engaged in vole provided by bigshare services for providing e-voling facility, The nolice of the
EGM iz seni only by emad [0 all these Mambers whaose email addresses are registerad with
the: Company o Dagosilory Partcipants (DF), as [ha caza may be, Howaver, Members
including Members who have nol registered their E-mall addresses with the Company/'DP
can download the EGM Mofize from the Compary’s websie ie. wwadhnivacapidal com and
may aiso be available on the website of ihe BSE Limited &t (wnww bseindis coml

The Members whose E-mall addrosz is nol registened with the CompanyDP ane mguined o
wiile us-at dhuvadidhrovacapital.com for registeation of E-rail address and to recalve EGM
Nolica and e-voling user ID and password by E-mail, For delsled procadue for registering
the E-mal address and for receipt of e-woting user 1D and password and the manner of voting
remolety of a-voling dunng (he-EGM, the Mermbers are raquasted 1o rafer to the EGM MNolica
avadable on the aloresaid websiles,

The Members are requested fo refer fo the EGM nofice, for matruchions for sltending the
E4GM through V0 7 QAYM. The details of remate. -vofing are given Delow;

il The remole e-voling will commence on Wedneséay, October 07, 2026 from S.00 AM,
and ends on Friday, Oclober 03, 2026 81 5.00 PM, The ewoling module shal be dsabled
far volting thereatter, gnd no one shall be allowad fo vole slectronically after Friday,
Cclober 05, 2026 (500 p.m.)

The vabng nghts ol Members. shall be in praparban to their share of tha paid-up shara
capital of the Comparny as on the cut-0f daie ie. Saturday, October 03, 2025

Nolice of EGM has been send o all the members whase names appeared in the Regsier
of Members/Banehcial Crvners as on Frday, Seplember 04, 2026, Any person who
Bofuires equity shares of the Company and becomas a Member after September 04,
2026, and holding shares 85 on the cut-off dafe e, October 03 2026, may obiain the
Login 1D ard Passwond by sending & request &1 mohaniZhigshareonling com

Cnce a vobe is cast by the Member, he shall nol be allowed b changs it subsequantly
The facility of castng voie thnough e-voting will be mate_ available at tha EGM and the
eigibie membes allending ks EGM shall be able fo castthair vole at EGMW ¥a awding,
The Membars who cast thes vobe by rémole e-voling may 2o alfand 1he EGH bul shall
not b= enfitfed fo cast their vote again

In caze of any guanes perlaining b e-voling, members may refer o the Freguently
Asked Queshors (FAGS) and eoling user manual for members avsilabla at the doanioads
seclion of evoling@edslindia.com and to Bigshare Services Privale Limied at
investonfblashareanline. com

[}
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For Dhruva Capital Services Limifed

Cdi-

Sheeeram:Bagla

Place:. Udaipur Whole-lime Director
Date; 17-00-2026 DIN: 01395499

. @“l‘ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

| NOTICE
Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,
Sd/- Mohan D Kulkarni
Company Secretary

Bengaluru
Date: 16.09.2026

& GODREJ
B CONSUMER PRODUCTS

7

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.
Website: www.godrejcp.com; Email:_investor.relations@godrejcp.com

PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

WWW.FINANCIALEXPRESS.COM

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.
Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,
Website: www.federal.bank.in, CIN: L65191KL1931PLC0O00368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

SL NO. OF
No. FOLIO NAME CERT.NO. | DIST.NO. SHARES
7423116 -
1| 15089 ABOOBACKERAM 502906 7430630 15030
Sd/-
Place: Aluva Samir P Rajdev

Date : 17.09.2026 Company Secretary

L ]

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,

INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SECUREVALUE INDIA LIMITED
CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Office no 15, 3rd Floor, Tardeo AC Market,
Tardeo, Haji Ali Mumbai Maharashtra 400034.
https://www.securevalue.in/

The website is currently under maintenance and
is non-operational at present.

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

3. | URL of website

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer
Agent, MUFG Intime India Private Limited within 15 (Fifteen) days from
the date of publication of this notice.

If no objection is received within the aforesaid period, the Company shall
proceed further with the request for issuance of duplicate securities in
dematerialised form to respective Shareholder, without any further
reference.

Forany information / clarifications on this matter, the concerned Shareholders /
Claimants may write to the Company at investor.relations@godrejcp.com
or to the Registrar and Share Transfer Agent, MUFG Intime India Private
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247,
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email:
investor.helpdesk@in.mpms.mufg.com

This notice is issued in compliance with SEBI Circular No. HO/38
/13/11(3)2025-MIRSD-POD/1/1102/2025 dated December 24, 2025.

Date: September 16, 2026

Place: Mumbai

Name of | Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed ghg?d'Corpc%rﬁte Debttor dcf)esthnotCown ar;y IaDndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) | No. No(s). (From - To) Shares psses are ocated substantially comprise transportation vehicles
MAHESH GUPTA Joint | M00B009 | 545312 69189777 — 69190176 400 numbering . approximately tﬁfsggmgzny‘,’e%hégg
holder 1 - SUNITA GUPTA 591797 741501715 — 741502114 | 400 Vehicles are located across various locations in India.
As on the publicationof Form G, the possessionor the
| 614053 1082317009 - 1082317408 | 400 actual numberof Vehicles are not available with RP.
MARUTI SAKHARAM 10316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQutr:lfntity of I}/Iain pﬁ/c_i\ucts/services ofthe CDin
608929 1081290462 - 1081291661| 1200 services sold in the last financial year | V5iua of Main producis/services of the CD in

last financial year: NA

Number of Em_lplo ees of CD

(as on ICD- DT. 16.06.2026) : 1206
Number of Workmen of CD: 0
Information can be requested at:

svilcirp@gmail.com

7. | Number of employees/ workmen

8. | Further defails including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under section | Information can be requested at:
25(2)(h) of the Code is available at URL: svilcirp@gmail.com

10. | Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

11.| Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections to |October 14, 2026

provisional list
13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

October 17, 2026

October 22, 2026

15| Last date for submission of resolution plans | November 21, 2026

16.| Process email id to submit Expression svilcirp@gmail.com

of Interest
For Godrej Consumer Products Limited Date: September 17, 2026 sd/- Erijenld{_a Kl;mz;r Mishra}
: i esolution Professiona
Sd/- Place: Mumbal In the matter of Securevalue India Limited
Tejal Jariwala IBBIIRegn. No: |BBI/|PA-002/IP-N00109/2_017-2018/10257
Company Secretary & compliance Officer AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026
(FCS 9817)
A

Registered Office: Kastur Bulldings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai-400 020
Telephone Mo.: +91 22 6665 4000, +91 22 6654 4000
Emall: imvestorrelalicns@bluastarindia.com; Website: www biuastarindia.com
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Conference (VC)/ Other Audio-Visual Means (OAVM).

33" AGM, for members to vote electronically.

www.evotingindia.com

Date: September 17, 2026
Place: New Delhi

Registered Office: IFCI Tower, |

61 Nehru Place, New Delhi 110019
Tel: 91-(011)- 4173 2000 / 41792800
E-mail:compliancecfficer@ifciltd.com

CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for
consideration at the forthcoming 33 Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24,2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33" AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33“ AGM has been sent earlier, in terms of the provisions
of the Companies Act, 2013. The Notice of the 33" AGM and the Addendum to the Notice of 33"
AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central
Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at

Company Secretary & Compliance Officer

Website: www.ifciltd.com

special Resolution:

August 13, 2031,

postal ballotfe-vating notice

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the "Act") read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules™), Regulation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Redguirements)
Regulations, 2015 (the “Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated Apnl 13, 2020, read with other relevant circulars including General
Circular No, 03/2025 dated September 22, 2025, issuad by the Ministry of Corporate Affairs (the
“*MCA Circulars”) and any other applicable provisions, of the Act, rules, requlations, circulars and
notifications (including any statutory modification(s), clarification{s) or re-enactment(s) thereof for
the ime being in force), approval of the Members of Blue Star Limited (the “"Company”) is being
sought for the following Resolution through Postal Ballot by remote e-vating:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 fo

The Company has on Wednesday, September 16, 2026 senlt the Postal Ballot Notice by e-mail to
only those Members, who have registered their email addresses with the Company’s Registrar &
Share Transfer Agent (RTA)Depository Participants,

Members who have not registered their email address and in consequence could not receive the

Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:/iweb.in.mpms mufg.com/EmailReg/Email_Registerhim| and by
following the registration process as guided thereafter, Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voling along with
the User ID and the Password lo enable e-voting for this Poslal Ballob. In case of any queries,
Members may write to investor. helpdesk

NOTICE

may temporarily get their email address registered with the

in.mpms.mufg.com.

For IFCI Limited
(Priyvanka Sharma)

NOTICE

and IDCW Option of Kotak Ultra Shortto Short Term Fund

with record date being Septembear 21, 2026 #:

Distribution of Income Distribution cum Capital Withdrawal {'IDCW’) under guarierly IDCW Option of Kotak Gilt Fund

Notice ks hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approved the declaration of Income Distribution cum Capital Withdrawal {'IDCW') subject to the availability and adequacy of
distributable surplus and NAV growth, in acoordance with the Scheme Information Document of the following schema’s

Scheme Name 1DCW Quantum of IDCW Face Value MNAVs as on
Frequency (Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

ggﬁfﬁi;!ﬁ:;:ﬂ Provident Fund Quarterly 00458 " —

Fund - Direct Pan- QW | Ad=Foe | 978728 1000 1564 6762

Fund - Regular Pan-1oow | Ad—Hee | 709714 1000 f278.4625

levyifany.

to receive the IDCW.

Mumbal
September 16, 2026

*Distribution of the-above IDCW is subjectto the availability and adequacy of distribufable surplus.

# Ifthe record date is not a business day, the immediataly following business day will be the record date.

Mote: The Payment of IDCW will be subject to deduction of applicable statutory Levy

Pursuant to payment of IDCW, the NAVs of the IDCW Option of the Scheme would fall to the extent of payout and statutory

All Unit Holders { Beneficial Owners of the above mentioned |DCW Options of the scheme, whose names appear in the
records of the Registrar, Computer Age Management Services Ltd. / Depositories as on September 21, 2026, will be eligibla

For Kotak Mahindra Asset Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Any queries / clarifications in this regard may be addressed to;
Kotak Mahindra Assel Management Company Limited
CIM: UG5991 MHT199PLGORO0DE (Investment Mananer for Kotak Mahindra Mutual Fund)
Bth Floor, Kolak Towers, Building Mo .21, Infinity Park, 0f Western Express Highway
Goregaon - Mulund Link Road, Malad (East), Mumbal - 400 087
FPhorna Number: 18003091420/ 044-40229101 * Email: mituakEkotak com « Wabsite: www_kotakmf.com

In accordance with the provisions of the MCA Circulars, the Members can vote only through the
remote e-voling process. Accardingly, in compliance with Section 108 and 110 of the Acl read with
the Rules framed thereunder and Regulation 44 of the Listing Regulations, the Company is
pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remaote e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested lo communicate their assent or dissent through the remote e-voting system only.

The remote e-voting pernod will commence on Thursday, September 17, 2026 (09:00 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours IST). During this period the Membears of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026, may cast their vote electronically. The remote e-voling madule shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time. Once the vote on resolutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who is not a Member as on the cut-off
date for reckoning volting rights, should treat this Notice for information purpose only.

The vating rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer o the detailed procedure and instructions for remote e-voting provided as part
ofthe Postal Ballot Notice which is available on the Company's websile at www. bluestarindia.com
and on the website of NSDL at www.evoting.nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed 1.e. BSE Limited at www. bseindia.com and Mational
Stock Exchange of India Ltd at www, nseindia,com.

The Board of Direclors of the Company have appointed Ms Deepti Kulkarni (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretarnies, as the Scrutinizer to conduct the
Postal Ballot through remote e-voting process in a fairand transparent manner.

The resulls of the remote e-voting conducled through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company's
website at www.bluesiarindia.com and on the website of NSDL at www.evoling. nsdl.com and will

also be inlimated o the Stock Exchanges where the shares of the Company are listed i.e. BSE
Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com, in

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
epaper.financialexpress.com

accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last dale specified by the Company for remote e-voling shall be the date on which the
resolution shall be deemed to have been passed, if approved by the requisite majority.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voling user manual for Shareholders available at the download section of

Sd/- www.evoling.nsdl.com or call on ol free no.: 022 - 4886 7000 or send an email reguest to
Authorised Signatory Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3" Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,
For Blue Star Limited
Sdi-
Rajesh Parte
Date: September 17, 2026 Company Secretary & Compliance Officer
Place: Mumbai Membership No.: A10700
T L= T L -3
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AAR SHYAM INDIA INVESTMENT COMPANY LIMITED
CIN: L4AT218DL1983PLCDY 5266
Regd. Off: Space No. 320, Kirtl Shikhar Building, District Centre,
JanakPuri, New Delhi-110058, Ph. No. +91 11 45626309
Emiail |d: infodiaarshyam.in, Wabsite: www.aarshyam.in ,

AND REMOTE E-VOTING INFORMATION
The Company had praviously given an intirmadion about Notice of Annual Ganaral Meating
fincleding Remote E-Voling) 1o be held on September 21, 2026, The remote; e-Voting
period will commence an Friday, September 18, 2026 at 0300 AM, and will end on
Sunday, September 20, 2026 a1 05:00 P.M, seeking approval of Membars for lhe lems
mentioned in the AGM Mofice dated August 26, 2026,

This Corrigendum iz being issued to modly some classes mentioned inthe AGM Nolice, in
accordance with the provisions of 3EBI(LDDR) Regulations, 2015, Accordingly, vide this
Caorrigendum, we wish o inform our members that the AGM Notice, shall be read with the
sakd Comgendurm,

Other contents of the AGM Notice reman unchanged. This Cormigendum shall form an
intesgral part of A58 Motice and shall alse be available on the wabsite of the Comgany al
o Barshvam,in . website of the stock exchangeie. BSE Limsied at www bsaindia.com
respactvaly,

By Cwrder of the Board of Directors

For AAR SHYAM INDHA INVESTMEMNT COMPANY LIMITED

Sd/-

(PERLA PAVANI])

Date: Seplember 16, 2026 Director

Place: New Delthi DIN: 11013729

PUBLIC NOTICE

Motice is hereby given that the Company has received an applicalion
for transfer of securities as detailed below:

Folio No.: [1798, 6816, 6823, 5470, 5873]
Translpror; [Shinn Pavr, Naresh Gharbara, Deapak Gharbara, Madhu
Aganaal, Tripti Sanghwi]
Transleres: [Rajesh Kumar Gupla]

No. of Shares: [100, 800, 700, 100, 100}

Dist. MNos.: [(2856001-2056100) (4586001-4588100, 4586201-458&T00,
4586801-4587000) [4893601-4884200, 4793001-4783100, 4588301-
4589400) (4506T0-4508800) (4T 13601-4713700))
Corl. No.. [(20563) (45863, 4A5B85-45860, 45871-45877) (4B030-18044,
ATH33, 45806) (A50TON4T138)|

Objections, I any, may be submitted 1o the Company / RTA within 15 days
from publicalion of this nolics,

In basnce of any objection, transfer shall be processadin fevour of Rajesh
Kumar Gupta withoul furthes Inbimation

RTA: [Ankit Consultancy Pvi Lid. 60, Electronic Complex Pardeshipura
Indaone, Madhya Pradesh - 452010]

For Sysiematix Securities Limited

{:a TELANGANA POWER GENERATION CORPORATION LIMITED

= VIDYUT SOUDHA :: HYDERABAD - 82.

T.No.e-73/CEG/SEG-II/E2A5/KTPS-V&VI/TGGENCO/2026-27
KTPS-V- Revamping the existing Air conditioning System of capacity
4X100TR with latest/advance system including design, supply, erection
Testing & commissioning as well as Dismantling its existing system at
Kothagudem Thermal Power Station Stage-V Paloncha, Bhadradri
Kothagudem Dist. Value of the works Rs.1,94,00,000/- Scheduled Open
& Closing Date: 18.09.2026 at 11:00 Hrs. & 17.10.2026 at 11:00 Hrs.
T.No.e-72/CEG/SEG-II/E2/A6/TGGENCO/2026-27

KTPS-V - Procurement of 245kV, 3-phase, Spring operated SF6 Circuit
Breaker along with retrofitting material for 220kV switchyard at Kothagudem
Thermal Power Station Stage-V Paloncha, Bhadradri Kothagudem Dist.
Value of the works Rs.71,00,000/- Scheduled Open & Closing Date:
23.09.2026 at 10:00 Hrs. & 14.10.2026 at 15:00 Hrs.
T.No.e-08/SE/HPC&HP/LJHES/TGGENCO/2026-27

LJHES - Supply, installation and commissioning of 2 sets plante type
battery banks of capacity 220V, 425 AH, 106 No's cells (each cell 2V,
425AH) along with necessary accessories under buy back of existing old
2 sets of Plante type battery banks of capacity 220V, 425 AH, 106 No's cells
(each cell 2V, 425AH) for utilization at Lower Jurala Hydro electric Scheme
Atmakur, Wanaparthy Dist. Value of the works Rs.68,67,000/- Scheduled
Open & Closing Date: 11.09.2026 at 17:00 Hrs. & 07.10.2026 at 17:00 Hrs.

T.No.e-31/CE/O&M/SLBHES/JHEP/TGGENCO0/2026-27

JHEP- Supply installation and commissioning of a 500KW Solar Central
inverter with UPS set and ACDB along with ACB arrangements and Hot
Air Duct: Removal of Existing 250KW Inverter with Duct and LT Panel-1
and supervision of the entire work at PJHES, Revulapally, (V), Jogulamba
Gadwal Dist. Scheduled Open & Closing Date: 16.09.2026 at 15:30 Hrs.
& 14.10.2026 at 15:30 Hrs.

T.No.e-11/CE(C&C)/SE(C&C)/DE(C)/A2/TGGENCO0/2026-27

Supply of 20,000 MT of Heavy Furnace Oil (HFO) and 10,250KL of Light
Diesel Oil (LDO) for Various Thermal Power Stations of TGGENCO for the
year 2026-27. Schedule Extended upto: 30.09.2026 at 15:30 Hrs.

For further Details: www.tggenco.com &www.tender.telangana.gov.in

DIPRR.O. No.: 538-PP/CL-AGENCY/ADVT/2026-27

DHRUVA CAPITAL SERVICES LIMITED
Reglstered Office; 1580, Shree Ram Vihar, Mahal, Prafap Magar, Sanganes,
Japur, Rajasthan - 302033
CIN: LET120R.) 1804 PLCD]S533
Phone: (3322811347, E-mail: dhnvaidhnvacaniial com | Website: www dhruvacapital com

MOTICE TO THE MEMBERS OF EXTRA - ORDINARY GENERAL MEETING
Motioa 5 herekry given thal the Exfra - Ondinary General Meeting (EGM) of the Comrgany will
be held on Saturday, Oclober 10, 2026 at 2.30 PM (ST} through Videa Confarancng (VC) (
Cther Audio Video Means (OAVM) 1o ransact the busingsses as sel forth in the Notica of
EGM dated Seplember 11, 2026,

Ehacirores dispatches of tha EGM Noboa hava baen completed an-Septamber 16, 2026, The

Wotics {5 futher given that the Company is providieg electroric woling faciity o the members
I exercise their voies on &l the resolubions sef forth in the Nofice of EGM, The company has
engaged in wate provided by bigshare services Sor providing e-wating Tacilty, The notice of the
EGM is sent only by emal io all ihase Members whose email addrasses are ragistarad with

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

@ THE MYSORE PAPER MILLS LTD.

(A Govt. of Karnataka Company)
CIN:L99999KA1936SGC000173
Regd. Office : # 32, 5th Floor, (Karnataka State Co-operative
Federation Ltd.’s Building) D. Devaraj Urs Road, (Race Course Road),
Bengaluru-560 001

Federal Bank

The Federal Bank Ltd. Reg. Office: PB No: 103,
Federal Towers, Aluva, Kerala, India - 683 101.

NOTICE

Phone: 0484-2622263, E-Mail: secretarial@federal.bank.in,

Notice is hereby given that a meeting of the Board of Directors
of the Company will be held on Tuesday, the 29.09.2026 at
3.00 p.m. at the above address to, inter-alia, consider and
to take on record the Un-audited Financial (Provisional)
Results of the Company for the Quarter ended 30.06.2026
(Q1FY'27) in terms of Clause 41 of the Listing Agreement.
For The Mysore Paper Mills Ltd.,

Bengaluru
Date: 16.09.2026

Website: www.federal.bank.in, CIN: L65191KL1931PLC000368

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within 15
days from the date of publication of this notice.

NO. OF

FOLIO SHARES

NAME CERT.NO. | DIST.NO.

Sd/- Mohan D Kulkarni
Company Secretary

7423116 -

15089 7430630

ABOOBACKERA M 502906 15030

Sd/-

Godrej Consumer Products Limited
CIN: L24246MH2000PLC129806

Registered Office: Godrej One, 4th Floor, Pirojshanagar, Eastern
Express Highway, Vikhroli (East), Mumbai - 400 079, Maharashtra, India
Tel No.: 022 — 2518 8010; Fax No.: 022- 2518 8040.

Website: www.godrejcp.com; Email: investor.relations@godrejcp.com 1
PUBLIC NOTICE - LOSS OF SHARE CERTIFICATES

Place: Aluva
Date : 17.09.2026

Samir P Rajdev
ﬁ ﬁ v Company Secretary
FORMG
INVITATION FOR EXPRESSION OF INTEREST FOR
SECURE VALUE INDIA LIMITED OPERATING IN CASH MANAGEMENT
AND CASH LOGISTICS/SECURITY SERVICES,
INCLUDING SECURE CASH TRANSPORTATION, ATM REPLENISHMENT, AND PROVISION OF SECURITY PERSONNEL.

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. |[Name of the corporate debtor along SECUREVALUE INDIA LIMITED
with PAN/ CIN/ LLP No. CIN: U74120MH2012PLC230193
PAN: AARCS3659P

Notice is hereby given that the below-mentioned shareholder(s)
has/have reported loss/misplacement of the original share certificate(s)
of the Company and has/have requested issuance of duplicate
securities in accordance with applicable SEBI regulations.

2.| Address of the registered office Office no 15, 3rd Floor, Tardeo AC Market,

Tardeo, Haji Ali Mumbai Maharashtra 400034.

3. | URL of website https://www.securevalue.in/
The website is currently under maintenance and

is non-operational at present.

Name of Folio Certificate Distinctive Nos. No.of 4. | Details of place where majority of fixed 'tl)'hlel:d'Corpc%rﬁte Debttor d?esthnotcown argy I%ndbtor
uilding. The assets of the Corporate Debtor
Shareholder(s) No. No(s). (From - To) Shares assets are located substa%tially comprise transportation vehicles
MAHESH GUPTA Joint | M006009 | 545312 69189777 — 69190176 | 400 numbering  approximately tﬁfsggmgzny?e%hég‘é
holder 1 - SUNITA GUPTA 591797 741501715 - 741502114 400 Vehicles are located across various locationsin India.
As on the publication of Form G, the possessionor the
614053 1082317009 - 1082317408 | 400 actualnumberof Vehicles are not available with RP.
MARUTI SAKHARAM 0316531 | 529618 65550065 - 65551264 1200 5. | Installed capacity of main products/ services | N/A
POTE 585457 740237600 — 740238799 1200 6. | Quantity and value of main products/ IQuiafr]tity of I}/Iain prﬁgucts/services of the CD in
608929 1081290462 - 1081291661| 1200 services sold in the last financial year \?gluéngfnl\sllginyg?cgducts/services of the CD in

Any person having any claim, objection or information in respect of the
aforesaid securities is requested to communicate the same, together with
supporting documents, to the Company / its Registrar and Share Transfer

last financial year: NA

7. | Number of employees/ workmen Number of Em1plogees of CD
(ason ICD- DT. 16.06.2026) : 1206

Number of Workmen of CD: 0

Sdi- the Company or Depository Participants (DP]; a5 the case may be, However, Members . . . L s . 8.|Further details including last available | Information can be requested at:
Rajesh Kumar inani including Members whe hava nol regsiered ther E-mail addresses with the Campany/DP Agent, MUFG I.ntlrhe Indla_ Prlv.ate Limited within 15 (Fifteen) days from financial statements (with schedules) of two | svilcirp@gmail.com
Diroctor can dowrioad the' EGM Nalice from the Company's website i.6. www dhruvacapital.com ang | |the date of publication of this notice. years, lists of creditors are available at URL:
Place: Chittargarh DIN: - 00410591 miay also be avalable on the websile of the BSE Limiled af (www beendia.com) If no objection is received within the aforesaid period, the Company shall 9. | Eligibilty for resolution applicants under section | Information can be requested at:

25(2)(h) of the Code is available at URL:
Last date for receipt of expression of interest|October 3, 2026
October 9, 2026

svilcirp@gmail.com

The Members whose E-mail address i not registered wih the Company P, a fequired 1o} | oo ceed further with the request for issuance of duplicate securities in
writa ug. al dhnva@dhnvecapital.com for regisiration of E-mail gddress-and B receive EGM 10.

Notice and a-voting user ID and password by E-mail, For detailed procedurs for registening dematerialised form to respective Shareholder, without any further o

lhe E-mail ackdress and for receipt of evaling L=er 10 and password and Bie manner of veting| | reference.

remaotely or e-valing: during fhe EGM, fhe Members are requasted to rafer fo fie EGM Nolice

gvailable ea the alorassid wabsites

Thie Members aa reguested o nafier to the EGM notica, Tar instructiens for afharding the

EGM thmough VC | 0AVM. The dedails of remole a-voiing are given below

(i} The remote e-vafng will commence on Wednesday, Oclober 07, 2036 from 5,00 AM
and ands on Friday, Octabar (8, 2036 81 5.00 PM. The e-wating modue shall be deablad

.| Date of issue of provisional list of
prospective resolution applicants

sfo22a FhaeellA dies

;Indian Overseas Bank
HFITET TTTEY 35T AT T0e0) Gansd puepds b proae i

Stressed Assets Management Department
Central Office, 763, Anna Salai, Chennai - 600 002

TRANSFER OF NPA LOAN EXPOSURES TO ARCs & PERMITTED
TRANSFEREEs THROUGH e-AUCTION UNDER SWISS CHALLENGE METHOD
Indian Overseas Bank (I0B) Invites Expression of Interest (EQI) from ARCs and Permitted for voting thereafter, and no one shall be allowed |o vole electronically aftar Friday,

Transferees for the proposed transfer of NPA loan Exposures in respect of the following Dclober 49, 2026 (500 p.)
Portfolio of NPA Loans under SWISS CHALLENGE METHOD in Lot 6 during Q2 of | |\ The yaling rights of Members shall be in proportion o their share of the paidup share

Forany information/ clarifications on this matter, the concerned Shareholders /| |12, | Last date for submission of objections to |October 14, 2026
Claimants may write to the Company at investor.relations@godrejcp.com provisional list .

or to the Registrar and Share Transfer Agent, MUFG Intime India Private 18 zzg&];;zs:spﬁ’iigﬂﬁs”"q of prospective
Limited (formerly Link Intime India Private Limited) , C 101, Embassy 247, | 2 Date of issue of information memorandum, | October 22, 2026
L.B.S. Marg, Vikhroli West, Mumbai — 400083, Tel : 8108116767 ; Email: evaluation matrix and request for resolution
investor.helpdesk@in.mpms.mufg.com

October 17, 2026

plans to prospective resolution applicants

15.| Last date for submission of resolution plans | November 21, 2026
This notice is issued in compliance with SEBI Circular No. HO/38 16

.| Process email id to submit Expression svilcirp@gmail.com

FY 2026-27 on “as is where is”, “as is what is” “whatever there is” and “without capital. of the.Cornpany & o fha cutoff dats |8, Saturday, Ocaber 03, 2026 /13/11(3)2025-MIRSD-POD/I/1102/2025 dated December 24, 2025. - of Interest " .
fecourse- basis fiif) Motice of EGM has been sant 1o & fie members whose names appeared in the Register For Godrej Consumer Products Limited | ] Date: September 17, 2026 sd- E[;fg‘,ﬂ{;ﬁ ‘F‘,Toigs“ﬁ',i';;"}
| 8. No. NAME OF ACCOUNTS BRANCH of Members/Beneficial Owners as on Friday, September 04, 2026 Any pesson who Sd/- Place: Mumbai inthe matler of Sectovalle Inde Limied
: 1 SRS REAL INFRASTRUCTURE LIMITED acquires equily shares of the Company and becomes & Member after Sapiember 04, Tejal Jariwala |BB|.Regn- No: |BBI/|PA'002/|P'N00109/2917.'2018/10257
| 2 |NIRBHAI TEXTILES PVT LTD 2008, and heldng shares as on the cutoff date ie. October 03, 2026, may obizin me| |[Date: September 16,2026 Company Secretary & Compliance Officer AFA Details: AR2/10257/02/311226/204257 Valid tl 31.12.202¢
| 3 ~|SCASA NUTRIENTS PVT LTD ARMB CHANDIGARH Login |0 and Password by sanding a requast &l matanfibigshareaniine.com. Place: Mumbai (FCS 9817)

4 | SCASA ORGANICS PRIVATE LIMITED (] Onca a vole & cast by tha Membar, ke shall not be allowed So change it subsequanty

5 | ARJUN SETHI-HL iv] The feciity of casting vote through a-vobing will be made available af the EGM and the

6 BANGGARU JEWELS PRIVATE LIMITED ARMB COIMBATORE elgible members abending the EGM shall be able to casi their vole a1 EGM via e-valing -ﬁv

7 |JYOTI BUILDTECH PRIVATE LIMITED ARMB DELHI (wl] The Members who cast (heir votz by remote e-voling meay -also athiend the EGM but shall

8 | KISAN AGRO MART PRIVATE LIMITED riod ba enlilled o casl her yola again.

9 VIR ALLOYS & STEEL CO. PVT. LTD. ARMB MUMBA! In case of any queries pertaining o e-voling, membars may reler to the Freguendly BLUE STAH LIMITED

10 | VANTAGE SPINNERS PVT LTD RING ROAD VIJAYAWADA Askad Questions (FAGs) and e+voling user manual for members available al the downloads (CIN: L28320MH1248PLUO0EST0)

11 | ABHEDYA POWER PVT LTD ARMB VISAKHAPATNAM section of evolinpg@edslindia.com and lo Bigshare Services Privale Limited al Registered Office: Kasturi Buildings, Mohan T Advani Chowk, Jamshed|i Tata Road, Mumbal-400 020

Telephone Mo.: +51 22 6565 4000, +51 22 6654 4000
Email: investorrelations@bluestarndia, com; Website: www.bluestarindia.com

NOTICE

Motice is hereby given that pursuant to the provisions of Section 108, 110 and other applicable
provisions, if any, of the Companies Act, 2013 (the “Act”) read with Rule 20 and 22 of the
Companies (Management and Administration) Rules, 2014 (the “Rules™), Requlation 44 of
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the "Listing Regulations”), read with General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 dated April 13, 2020, read with other relevant circulars including General
Circular No. 03/2025 dated September 22, 2025, issued by the Ministry of Corporate Affairs (the
“MCA Circulars")and any other applicable provisions, of the Act, rules, regulations, circulars and
notifications {(including any statutory modification(s), clarification(s} or re-enactment(s) thereof for
the time baing in force), approval of the Members of Blue Star Limited (the “Company”) is being
sought for the following Resolution through Postal Ballot by remote e-voting:

Special Resolution:

Appointment of Mr Nikhilesh Panchal as an Independent Director of the Company to hold
office for a term of five consecutive years commencing from August 14, 2026 to
August 13, 2031.

The Company has on Wednesday, September 16, 2026 sent the Postal Ballot Nofice by e-mail to

Interested eligible bidders are requested to intimate their willingness to participate in the | | ivstoribgshareani me com e

e-Auction scheduled on 24.09.2026 by way of an “Expression of Interest” to the email id For Dhiuva Capital Services Limited
saletoarc@iob.bank.in on or before 21.09.2026 5“
For further details please visit our Bank’s website (www.iob.bank.in) > click on TENDERS Shreeram Bagla
> ARC-Cell > Notification dated 15.09.2026 for the above NPA Loan. While-time: Director
I0B reserves the right to cancel or modify the process and amend any of the terms of DIN: 018954 55
the notification at any stage and the same will not necessarily be carried out through

advertisement but will be notified directly on the Bank’s website.

Place: Chennai
Date: 16/09/2026

Placa: Udaipur
Date: 17-09-202%

'VIFCI

LIMITED

o g o o ffres

Registered Office: IFCI Tower, |

61 Nehru Place, New Delhl 110019
Tel: 91-(011)- 4173 2000 / 41792800
E-mail:complianceofficer@ifciltd.com
|4 Gosnmment of ndk Underaking WEI'.'IEHE: WNW.irﬂi.“d.El:lm
(W wE W T CIN: L74899DL1993G0OI053677

NOTICE TO SHAREHOLDERS

Notice is hereby given that pursuant to the provisions of Section 160 of the Companies Act, 2013
read with Rule 13 of the Companies (Appointment and Qualifications of Directors) Rules, 2014
and other applicable provisions of the Companies Act, 2013, it is hereby notified to the members
that the Company has received a notice in writing from a member proposing the candidature of
Shri Dilip Singh Punia (DIN: 11943788), as an Independent Director of the Company for

General Manager

VenuS VENUS PIPES & TUBES LIMITED

(Corporate ldentity Number: L24311GJ2015PLC082306)
Regd. Office: Survey No. 2332 and 234/1 Dhaneti BHU Kachehh GJ 370020 IN
Phone Mo.: +91 2836 232 163/84 | Email d: cs@venuspipes.com
Website: www venuspipes.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE i5 hereby given thak Extracedinary General Meeting (EGM| of the Members: of

Venus Piges & Tubas Limited [Comgany), will b2 held on Thursday, Ociober 08, 2026 a1
0300 p.m. (IST), theough Video Conferencing (WC©) Other Audio-Visual Means
COAVRTY, b dransact the busineszes as 20 oul In the notice far EQOGM in compliance with
all the applicabie provisions of the Companes Acl, 2013 read with various croulars issued
by the Ministry of Corporate Affais (MCA} and Secwiliez-and Exchange Board of India
(SEBI Circuiars) and rules made thereunder, Membears will be able fo atiend the EGM
throwgh VGIOAYM only, Members participating through VCOAVM facility shall be
rackoned for the purpose ol quarum undar seciion 103 ofthe CompanlesAct 2013

The Naolice of the EGM has been senl through electronic mada to mermbers on 16th
September, 2026, [o those whose e-mad addresses are registered with the RTA or
Company or made available jo the Depositories, The requiremeant of sending phyeical
copies has been dispensed with vide MCA Ciroutars and SEBI Circutars, Notice of the EGM
is available on the website of the Company at wew venuspipes.com and also on the
websites of the stock exchanges Le, BSE Limiled and Mational Stock Exchange of Indis
Limited at wwww. bssindia.com and wahw,nseindia . com respectively and also.on the websiie
of Khntach iz, Kitps: it kintach.com.,

consideration at the forthcoming 33" Annual General Meeting (AGM) of the Members of IFCI
Limited scheduled to be held on Friday, September 25, 2026, at 11:30 A.M. (IST) through Video
Conference (VC)/ Other Audio-Visual Means (OAVM).

The Special Business (Item No. 5) for appointment of an Independent Director is included in the
remote e-voting facility commencing Tuesday, September 22, 2026 at 9:00 A.M. (IST) and ends on
Thursday, September 24,2026 at 5:00 P.M. (IST) and also in the e-voting facility available during the

33" AGM, for members to vote electronically.

As the notice of candidature was received subsequent to the issue of the Notice for the ensuing
33" AGM, hence, an Addendum to the Notice of 33" AGM is being circulated electronically to
those members to whom the Notice of 33 AGM has been sent earlier, in terms of the provisions

of the Companies Act, 2013. The Notice of the 33“ AGM and the Addendum to the Notice of 33"

AGM is also available on the website of the Company i.e. www.ifciltd.com, on the website of the
Stock Exchanges i.e. BSE Limited (BSE) and National Stock Exchange of India Limited (NSE) at
www.bseindia.com and www.nseindia.com, respectively and on the website of Central

only those Members, who have registered their email addresses with the Company’s Reqgistrar &
Share Transfer Agent (RTAYDepository Participants.

Members who have not registered their email address and in consequence could not receive the
postal ballot/e-voting notice may temporarily get their email address registered with the
Company's RTA, MUFG Intime India Private Limited (formerly Link Intime India Private Limited),
by clicking the link: https:fweb.in.mpms. mufg.com/EmailReq/Emall_Registerhtml and by
following the registration process as guided thereafter. Post successful registration of the email,
the Members would get soft copy of the notice and the procedure for remote e-voting along with
the User ID and the Password to enable e-voting for this Postal Ballot. In case of any guenes,
Members may write to investor. helpdesk@in. mpms.mufg.com.

In accordance with the pravisions of the MCA Circulars, the Members can vole anly through the

remote e-voling process, Accordingly, in compliance with Section 108 and 110 of the Act read with
the Rules framed thereunder and Regulation 44 of the Listing Regqulations, the Company is

pleased to inform you that it has engaged the services of National Securities Depository Limited
(“NSDL") for providing remote e-voling facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with postal ballot forms and pre-paid
business envelope will not be sent to the Members for this Postal Ballot and Members are
requested to communicate their assant or dissent through the remote a-voting system anly.

Depository Services (India) Limited [CDSL, being the E-voting Service Provider (ESP)] at
www.evotingindia.com o
For IFCI Limited

Date: September 17, 2026 (Priyanka Sharma)
Place: New Dealhi Company secretary & Compliance Officer

Remote E-voting and Voting during EOGM;

Pursuan! o Section 108 of the Companies Act, 2013 and Rules Tramed ihereunder, a5
amended from time 1o fime and Regulation 44 of the SEBI {Listing Obligaticns -and
Disclosure Requiremants) Regulations, 2015, the Members ara provided with the facilily 1o

cast their voles on the resclufion|s) s2 forlh in the Motice of the EGM using electronic
wvoling system from a place other than the vanua of tha EGM (‘remole e-voling'), and e-
voling dunng the EGM ["e-vobng™) -asssted by Kan Technobogess Limsted (Khinlech)
Detailad procedura for remote a-voling/ 8-voting is providad innatica of EGM.
The Company has fixed Thirsday, October 01, 2026 as the cut-off date for ascertaining the
namss of lhe shareholders hokdng shares either in physscal form or in demateniatized form
who will be entited o casi fheir vobes electronically ‘in respect of busineszes o be
frarsacied as peribe Molice of EGM and to aliend the EGM
Thevoling rights of Mambars shall be in proportion Lo the aquity sharas hald by them in the
paid-up equty share capiial of the Company-as on Thursday, Oclober 01, 2026 (“cut-off
date”),
The ramaode a-voling pencd commeances on Sunday, Cotobaerd, 2026 al 9:00 a.m. {I53T}and
ends on Wednesday, October 7, 2026, at 500 p.m. (15T}, During this penod, Members may
cast fheir vole alactronically. Tha remote e-vating shall be disablad by Kfintech thereafter.
The vioting rights will be on the basis of shareholding az on the cot-off date, |.e. Thursday,
October 01, 2026. Any person who's 8 member of the Company as on the cul-off date is
eligible.to cast vote on-all the resolulion{s) s&t forth i the Nofice of EGM using remate g-
woling or E-vating at the EGM
Onee the vole on a resolulionis] s cast by the member, the member shall not be aliowed o
change it subseguently
The facility for voling through E-voting shall also be made available & the EGM and
members wha have rol cast their vote by remode e-voting shall be able 1o exercize their
right at the EGM, The Members who have cast thair vole by remate e-vobng prior fo the
EGM may also attend the EGM but shall notbe entitied b cast thelr vobe again.
Any person, who ‘acquires shares of the Company and becomes.a member of the
Company after the Nolice has been senl electronically by the Company and hokds shanes
ason the Cut-off date, may casi their vobes by following the instructions and process of g-
woting as provided in the Motes bo the Notice of the EGM,
The Company has appointed Mr. Pryush Babubhal Pragapati (Meambership No. FCB 1211
and CP Mo, 18332) from M's Pwyush Prajapat & Associates, Praclicing Company
Saecrelaries as a Scrofinizer as o scrutinize the remobe a-voling prior to the EGM and e-
voling process during the EGM in a fair and transparent manner
In case of any quenss perdaining b e-voling Shareholders may refer fo the FAQs for
Members and e-voling user manual available at the download seclion of
htlps:fwww.evoling kfintech com of call en lollfree no. 1B00-308-4001 o emall al
eimward rig@@kfinkech.com
Meofice of the EGM 15 available on the websse of the Company &t waww.wenuspipes.com and
alsoon the websites of tha stock eechanges i.a. BSE Limilad and National Siock Exchange
of India Limited i www, bsamdia. com and wew.nseindsa. com respeciively and alsoon dhe
website:of Kfintech viz. hitps s kfintech.com.
For VENUS PIPES & TUBES LIMITED
Sell-
Pavan Kumar Jain
Company Secratary
{Membership No.: AGETSE)

Date: Seplember 16, 2026
Place: Onansti

NOTICE

Distribution of Income Distribution cum Capital Withdrawal ('IDCW") under quarterly IDCW Opfion of Kolak Gilt Fund
and IDCW Option of Katak Ultra Short to Short Term Fund

Notice is hereby given that Kotak Mahindra Trustee Company Limited; the Trustees to Kotak Mahindra Mutual Fund has
approvad the declaration of Income Distribution cum Capital Withdrawal ('IDCW') subject to the availability and adeguacy of
distributable surplus and NAV growth, in accordance with the Scheme Information Documant of the following schema’s
with record data baing September 21, 2026~ #:

Scheme Name IDCW Ouantum of IDCW Face Value MAVs as on
Freguency {Rs. per unit)* (Rs. per Unit) | September 15, 2026 (Rs.)

Ratak Gl Suan Prowldeattond. | ey 0.0458 10 11,7466

kot il [ VR 97,6728 1000 15646762

Fund - Roquar Pn-10Cw | A0-Hoe | 70714 1000 278 4625

*Distribution of the above [DEW 15 subject bo the availability and adeguacy of disiributable surplus.
#{f the record date is not 3 business day, the immadiately following business day will ba the racord data.
Note: The Payment of IDCW will be subject to deduction of applicable statutory Lewy

Pursuant to payment of IDCW, the MAVs of the IDCW Dption of the Scheme would fall to the extent of payout and statutory
levy If amy.

All-Unit Holders ¢/ Beneficial Owners of the above mentioned IDCW Options of the scheme, whose names appaar in the
racodds of the Registrar, Computar Age Management Services Ltd. / Depositorias as on Saptembar 21, 2026, will ba eligible
toraceive the IDEW.

For KEolak Mahindra Assel Management Company Limited
Investment Manager - Kotak Mahindra Mutual Fund

Mumbai Sd/-
September 16, 2026 Authorised Signatory

Any queries / ckanfications in this regard may be addressed to:
Kotak Mahindra Assel Managemen! Company Limited
CIN: LIGS991MH1924PLCOEDDDD. {invastment Manager for Kotak Mahindra Motual Fund)
61h Fioor, Kotak Towers, Bublding Mo.21, Infinity Park, O Western Express Highway,
Goregaan - Mulund Link Road, Malzd {East), Mumbai - 400 097
Phane Mumber; 18003091430 / 044-40228107 = Email; mutpalEkotak com « Website: waw kofakml.com

Mutoal Fund invesiments are subject o market risks, read all scheme related documenis carefolly.

epaper.financialexpress.com

The remote e-voting period will commence on Thursday, September 17, 2026 {0900 hours IST)
and will end on Friday, October 16, 2026 (17:00 hours IST). During this period the Members of
the Company, holding shares either in physical form or in demat form, as on the cut-off date i.e.
Friday, September 11, 2026. may cast their vote electronically. The remote e-voling module shall
be disabled by NSDL for voting thereafter and the voting shall not be allowed beyond the said date
and time. Once the vote on reseclutions is exercised and confirmed by the Member, the Member
shall not be allowed to change it subsequently. A person who is not a Member as on the cul-off
dale for reckoning voting rights, should treat this Notice for information purpose only,

The vaoting rights of Members shall be in proportion to the number of shares held by them in the
paid-up share capital of the Company as on the cut-off date i.e. Friday, September 11, 2026. The
Members may refer to the detailed procedure and instructions for remote e-voting provided as part
of the Postal Ballol Notice which is available on the Company's website at www.bluestarindia.com
and on the website of NSDL at www.evoting. nsdl.com and on the website of the Stock Exchanges
where the shares of the Company are listed 1.e. BSE Limited at www.bseindia.com and National
Stock Exchange of India Ltd at www.nseindia_com.

The Beard of Directors of the Company have appointed Ms Deepti Kulkarmi (Membership No.
A34733 and CP No. 22502) or failing her Mr Omkar Dindorkar (Membership No. A43029 and CP
MNo. 24580) of MMJB & Associates LLP, Company Secretaries, as the Scrutinizer to conduct the
Postal Ballot through remote e-voling process in a fairand transparent manner,

The results of the remote e-voting conducted through postal ballot along with Scrutinizer's Report
will be announced either by the Chairman & Managing Director, Group Chief Financial Officer, or
Company Secretary & Compliance Officer of the Company on or before Sunday, October 18,
2026. The said results along with the Scrutinizer's Report will be available on the Company’s
website at www bluestarindia.com and on the website of NSDL at www.evoting . nsdl.com and will
also be intimated to the Stock Exchanges where the shares of the Company are listed i.e. BSE
Limited at www.bseindia.com and National Stock Exchange of India Lid at www.nseindia.com, in
accordance with the provisions of the Listing Regulations. The Company will also display the said
results at its Registered Office as well as Corporate Office,

The last date specified by the Company for remote e-voting shall be the date on which the
resolution shall be deemed to have been passed, if approved by the reguisite majority.

In case of any gquenes, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download seclion of
www, evoting.nsdl.com or call on toll free no.: 022 - 4886 7000 or send an email request to
Ms Pallavi Mhatre, Senior Manager - NSDL at evoting@nsdl.com. The address of NSDL is 301,
3° Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex, Bandra East,
Mumbai- 400051,

For Blue Star Limited

Sd/-

Rajesh Parte

Company Secretary & Compliance Officer

Date: September 17, 2026
Membership No.: A10700

Place: Mumb:ai

L N
Pune




